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PARLIAMENT OF INDIA
Saturday, 5th May, 1851

The House met at Half-past Eight of
the Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

WEeST BENGAL LEGISLATURE
(VACANCIES)

*3845. Shri Chattopadhyay: Will
the Minister of Law be pleased to state:

(a) how many seats in West Bengal
Legislature were lying wvacant for
mere than a ycar in 1950-51;

_(b) for how many of them no elec-
tions have been held as yet;

(¢) whether they will be filled up
before the coming general election; and

(d) the reason for their lying vacant
§0 long?

The Minister of Law (Dr. Ambed-
kar): While the Government of India
as such are not concerned with the
filling of casual vacancies in the State
Legislatures. the follawing information
has been obtained from the Election
Commission:—

(a) Seven.

(b) Two.

(c) It is expected that bye-elections
to flll the remaining two seats will be
held very soon.

(d) The delay in filling these vacan-
cles is stated to be due to the un-
certainty which existed for some time
in regard to the term of the present
West Bengal Legislative Assembly
owing firstly to the proposed re-con-
stitution of that Assembly and secondly
to the earlier decision to hold the
general elections in April-May, 1951.

Shri Chattopadhyay: Am I to under-
stand, then, that the Central Govern-
ment has got no responsibility to see

72 P. S. Deb.
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that vacancies in the State legislatures
are fllled up without any delay?

Dr. Ambedkar: No; there is no res-
ponsibility. It is entirely a matter for

the Provincial Government and the

pramukh or Governor.

Shri Chattopadbyay: Of these con~
stituencies lying vacant for more than
a year, may I know how many are
general constituencies and how many
trade union constituencies?

Dr. Ambedkar: I am afraid I have
no information.

{
Dr. M. M, Das: May I know whether
it is a fact that during the last two
months, four bye-elections have been
held in West Bengal?

Dr. Ambedkar: I can say nothing on
the subject; I have no information, as
I said. :

Prof. S. L. Saksena: Is the hon.
Minister aware that in the U.P. also
there are seats which are vacant for
more than a year?

Mr. Speaker: Order, order; the hon.
Minister has already said that he has
no responsibility. Next question.

EXTENSION OF LaJPaT RAr MARKET

#3847. Shri Joani Ram: Will the
Mi;xistcr of Defence be pleased to
state:

(a) whether there is a proposal to
transfer to Delhi Municipal Committee
certain portions of Red Fort Area for
extending the Lajpat Rai Market;

(b) if so. whether any proposal has
come from the Delbi Municipal Com-
mittee; and )

(c) if so, whether the matter has
been decided?

The Deputy Minister of
(Major-General Himatsinhji): (a)
(¢) The hon. Member {8 pro
referring to a proposal which
made in January, 1951 by the Delhi
Municipality to readjust the boundary

Defence
to
bly
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between the Delhi Red Fort Notified
Area Committee and the Delhi Munici-
pal Committee. The matter was consi-
dered at a meeting convened by the
Chief Commissioner of Delhi and §t

was decided not to disturb the present
boundaries. :

Shri Jnani Ram: May I know the
area of the space outside the Red Fort?

Major-General Himatsinhji: I have
mot got the actual acreage of the area.
However, the area comprises all the
open ground in front of the Red Fort
.up to the Jumma Musjid.

Shri A. C. Guha: May I know if the
- Government has any policy of keeping
vacant areas arnund every fort, and
if so, what is the area to be so kept,
and what is the regson for that?

Major-General Himatsinhji: In the
last regime which was an occupying
regime it was the policy of the Govern-
ment to have open spaces in front of
defended localities for reasons of visi-
bility and fleld of fire. Perhaps this
policy has been useful in some ways
that it has left large open spaces in
the middle of cities like the Calcutta
Maidan. This policy is naturally sub-
ject to review frogn time to time. .

CoNTRIBUTION IN D. V. C.

‘#3848, Shri Jnani Ram: Will the

Minister of Natural Resources and
Seclentific Research be pleased to state:

(a) the contribution of each partici-

ting State and the Union in the
B'.. V. C. uptil March, 1951;

(b) the amount raised by borrowing
shares; and

(c) the amount realised by taxa-
tion, it any?

The Minister of Natural Resources
and Scientiic Research (Shri Sri
Prakasa): (a) Central Government. ¢

Rs. 4,86,28,167

West Bengal Government
Rs. 6,90,57,633
Bihar Government

Total Rs. 15.38,48,800

(b) Nil
(c) Nil
Shri Jnani Ram: Has any attempt

been made to borrow money from the
open market?

8hri Sri Prakasa: No, Sir. The need
has not arisen.

Shrl Jnani Ram: May I know if the
.contribution of the State Governments
! Bihar and West Bengal constitute
the amount advanced by the Central
flovernment?
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Shri Srl Prakasa: Yes, Sir. All that
money has been advanced by the
Central Government to the State Gov-
ernments. - i

Shri A, C. Guha: May I know
whether the Central Government is to
receive any interest and whether ‘hat
interest is being paid regularly?

Shri Sri Prakasa: According to the
law, we are entitled to interest. But,
no interest has yet been paid.

Shri Kesava Rao: May I know
whether the two States of Bihar and
West Bengal will get the benefit equally
or will they get according to their
contribution?

Shri Sri Prakasa: So far as irrigation
is concerned, West Bengal get
9/10ths of thre Benefit and Bihar only
1/10th. They will pay also in the same
proportion.

Shri Chattopadhyay: May I know
what share the West Bengal Govern-
ment have contributed for flood relief
and hydro-electric project respectively?

Shri Sri Prakasa: I have got the
total figures of contribution; not
separate figures.

Shri Jnani Ram: Has any taxation
aro%osal been prepared by the Corpora-
on

Shri Sri Prakasa: No, Sir. No taxa-
tion proposals have yet been made.

Shri B. R. Bhagat: May I know how
and when repayment of the loans
advanced by the Central Government
will be made by the Provincial Govern-

-ments?

The Minister of Finance (Shri C. D.
Deshmukh): That matter has yet to
be settled in consultation with the
West Bengal Government.

Shri Chattopadhyay: May I know
whether...

Oral Answers

Mr. Speaker: I am going to the next
question. This relates to the D.V.C. I
think we have had sufficient questions.

Shri Chattopadhyay: I want to ask
one question about the hydro-electric
part of thre scheme. There has been no
question on that.

Mr. Speaker: He says he has not got
the break-up here.

Shri Chattopadhyay: I want to know
whether the hydro-electric part of the
scheme will be given effect to or not.

Shri Sri Prakasa: Yes, Sir. All parts
of the scheme will be given effact to,
ailtlme passes and money lr avall-
able.
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MAINTENANCE OF STArr CaRs

*3850. Shri Sidhva: Will the Minis-
ter of Finamce be pleased to state
‘what ' was the maintenance ‘cost, i.e.,
peétrol, drivers, cleaners’ salaries of
all Staff cars of all Ministriées during
the period 1949-507

‘The Minister of State for Finance
(8hri Tyagi): Attention is invited to
Col. 6 of the statement laid on the
Table of the House on 12th December,
1949 by the hon. Dr. John Matthai in
reply to parts (a) and (b) of Starred
Question No. 515 put by Shri Mahavir
Tyagi, M.P., wherein it was stated that
the total number of staff cars in
Ministries proper was 37 and 106 in the
attached offices in Delhi. And tire re-
curring expenditure was Rs. 4045-0-0
per car per annum.

Shri 8. N. Das: May I know whether
the attention of the Government has
been drawn to the comments made by
the Comptroller and Auditor-General
of India regarding the suse and
irregular use of staff cars, his audit
report on the accounts for 1947-48
(Post Partition)?

Shri Tyagl: Pointed attention has
not yet been drawn. The Government
is just now considering the laying
down of definite miles which would
allay all sorts of misuse of staff cars,
if there is any.

Shri Sidhva: May 1 know whether
any mileage is charged from the person
who uses the staff car?

Shri Tyagi: No; no mileage |is
charged.

- Pandit Munishwar Datt Upadhyay:
May I know whether any complaints
have been brought to the notice of
Government regarding misuse or
frregular use of these staff cars?

Shri Tyagl: No, Sir. No such com-
plaint has been received in my

Ministry.

Dr. Deshmukh: Am I to understand
from the reply of the hon. Minister
that so far there are no rules at all
and that they are being framed now?

Shri Tyagl: There are rules. We are
trying to stiffen those rules in such a
manner as to make it impossible for
any officer or other person to misuse
it.

Mr. Speaker: Next question.

DeLtr SPECIAL PoOLICE ESTAULISHMENT

" «3852. Pandit Munishwar Datt Up-
adhyay: Will the Minister of Home
Affairs be pleased to state how many
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officers and how many other members
of the police forces have been recruit-
ed to the Delhi Special Police Force
from different State Police Forces?

The Minister of Home Affairs
(Shn Rajagopalachari):

Gazetted Officers .. 27
Non-Gazetted Officers e ...198

Pandit Munishwar Datt Upadhyay:
Is there any fresh recruitment, and if
8o what is the number?

Shri Rajagopalacharl: The numbers
I have given refer to the number re-
cruited from the different State Police
Forces, as the question was put. There
are, besides these, direct recruits, dis-
placed Government servants and re-
employed officers and on 1st November
1951, the total of gazetted officers
would be 39 and non-gazetted officers
would be 462; that is to say, 281 above
the 220 that I have given.

Pandit Munishwar Datt Upadhyay:
Is it proposed to make this Institution
a permanent one or is it to be kept
on a temporary basis?

Shri Rajagepalachari: It is not an
institution, I would like to say. It is a
special police branch for the purpose
of keeping watch on corruption in the
Central Services scattered all over
India. The present intention is to
maintain this service.

Shri Deshbandhu Gupta: Out of the
Gazetted Officers, how ma are re-
cruited directly from the State of
Delhi?

Shri Rajagopalachari: From the in-
formation before me, I can give the
State-wise break-up of the numbers I
have given in answer to the question.
that is to say, the numbers taken from
the different State Police Forces. As
for Provinces-wise division or break-up
of the direct recruits, I have not got
the figures.

Dr. Deshmukh: Has the hon. Minis-
ter, Sir, compared the efficiency and
freedom from corruption of these
different State police officers, and |if
g0, which State is the best in this
respect?

Mr. Speaker: 1 think that question
is not admissible.

Shri Rajagopalacharl: Sir. I am not
answering the question. Is the hon.
Member referring to corruption among
policemen? This Police Force is in-
tended to watch corruption in others.

Pandit Munishwar Datt Upadhyay:
What was the strength of the ordinary
police which was @glready there 11
Delhi?
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Shri Rajagopalachari: I must remove
a possible misapprehension. The Delhi
police, that is to say, the policemen
watching over the interests of Delhi
citizens is one thing. This Force is
called the Delhi Special Police Force
on account of the statutory limitation.
It is engaged in watching corruption
over the whole of India, in respect of
the Central Services.

Shri Deshbandhu Gupta: Sir, my
question is whether any Gazetted
821cers have been recruited from

.

Shri Rajagopalachari: From the
Delhi police?

Shri Deshbandhu Gupta: Yes.
Shri Rajagopalachari: No, Sir.

Shri Deshbandhu Gupta: Is it not a
fact that recently...

Mr. Speaker: I go to the next ques-
tion.

GALLANTRY AWARDS

*3854. Dr. M. M. Das: Will the
Minister of Defence be pleased to
state:

(a) the varieties of gallantry awards,
which have been awarded to our Arm-
ed Forces since August 1947 (giving
separate numbers of recipients of each
award); and

(b) the money value, lump sum or

recurring, attached to each variety
of award?
The Deputy Minister of Defence

(Major-General Himatsinhji): (a) The
gallantry awards conferred on our
Armed Forces, since the 15th August,
1947 are the Param Vir Chakra, the
Maha Vir Chakra and the Vir Chakra.
The number of the recipients of each
of these awards is as follows:

Param Vir Chakra. 4
Maha Vir Chakra. 44
Vir Chakra. 272

(b) The monetary allowances attach-

ed to the three gallantry awards are
as follows:

1. (1) Param Vir Chakra Rs. 40 per
month.

(ii) Each bar to Param Vir Chakra
Rs. 20 per month.

2. (i) Maha Vir Chakra Rs. 30 per
month.

(ii) Eachkr bar to Maha Vir Chakra
. 10 per month.

3. (i) Vir Chakra Rs. 20 per month.

(ii) Each bar to Vir Chakra Rs. 8
per month.

These allowances are admissible only
to personnel holding ranks lower than

8 MAY 1061
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2nd Lieut. in the , Sub-Lieut. in
the Navy and Pilot cer in the Alr

Force.

Dr. M. M. Das: May I know how
many of these awards were posthumous
awards?

Major-General Himatsinhji: In the
Army 2 Param Vir Chakra were pos-
thumous awards, and 18 Maha Vir
Chakra. Also in the Army 50 Vir
Chakra, and in the Air Force 2 Vir
Chakra were posthumously awarded.

Dr. M. M. Das: May I know whether
the allowances as mentioned by the
hon. Minister are given to the re-
cipients for the whole of the rest of
their lives or only so long as they
remain in active service?

Major-General Himatsinhji: I do
not personally give any allowance, but
it is the Government of India that
gives the allowances. These allowances
are for the rest of their lives.

Dr. M. M. Das: May I know whethex
any gallantry award has been given
to any member of the Indian Alr
Force?

Major-General Himatsinhji: Yes. So
far 3 Maha Vir Chakra and 30 Vir
Chrakra have been given. ,

Dr. M. M. Das: May I know whether
any awards in terms of money or land
are now giyen by the Provincial Gov-
ernments as was the practice during
the British period?

Major-General Himatsinhji: In (lhe
last regime, some Provinces gave land,
awards to those who got the Victoria
Cross or other high decorations. But
at present we have no record of any
Province doing so. We hope ihe Pro-
vincial Governments will consider this
question favourably.

Dr. M. M. Das: May I know whether
any enquiry has been made by the
Defence Department whether the Pro-
vinces are willing to continue this kind
of grant? &

Major-General Himatsinhji: These
awards were recently instituted. How-
ever, we will take up this subject soon.

FARMS RUN BY BEFENCE DEPARTMENT

*3855. Dr. M. M. Das: Will the Minis-
ter of Defence be pleased to state:

(a) the total number of farms run
by the Defence Department for supply

of ciiairy products to the Armed Forces;
an

(b) the average monthly quantity of
dairy product?

The Deputy Minister of Defence
(Major-General Himatsinhji): (a) 3a.

(b) About 33,87,000 1bs.
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Dr. M. M. Das: May I know what is
the monthly recurring expenditure on
these military daigy farms and what
is the amount realised by the sale of
their products?

Major-General Himatsinhji: I have
not got the figures of monthly expendi-
ture. But the profits so far realised
are—in 1948-49 Rs. 29,49,649; in 1049-
80 Rs. 15,75,624; and from April, 1950
to the 31st January, 1951 the profits
come to Rs. 14,37,142.

Dr. M. M. Das: I wanted to know
whether these military farms are run-
ning at a loss or making profits or are
self-sufficient.

Mr. Speaker: He has actually given
the figures of profit.

Dr. M. M. Das: What are the differ-
ent products produced in these farms
and are they sold to the civilians also?

Major-General Himatsinhji: Mostly
they are butter, butter-products, cream,
They are not sold to civilians except
to Civilian Officers pald from Defence
Services Estimates.

Oral Answers

Dr. M. M. Das: From the flgures of
gmﬁt given by the hon. Minister, I
that the profit has been decreas-

ing in recent years. What are the
reasons for this decline in the profits?

Major-General Himatsinhji: The
main reasons for this ecline are—
increase in overhead chdfges, increase
in pay and allowances, increase in the
cost of grain and fodder, new health
schemes for the workers and the ex-
penditure incurred on the maintenance
of the calves.

Pandit Munishwar Datt Upadhyay:
Are these farms run for the sake of
the quality of the products?

Major-General Himatsinhji: They are
run for the bentfit of the trnops. As
we find that the civilians themselves
cannot get enough milk from their
own supplies, we have found that the
best method is to look after ourselves,
by running our own farms.

43 nifew ww: w1 oqg AW
wft & fr oo aw fafeed ¥Q
ond ¥ waw § W & Fwl
§ W Tu3 A wefw g g
T TF TIAT 9T AT AT QF §9AT
o 7of & & aref § a7 aBY AR ww-
fyat agh 30 Wt F T <ot ol ?
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[Seth Govind Dag: Is it a fact that
so far as these military dairy farms
are concerned the calves are immedia-
tely sold to the public at the rate of
one rupee per calf and are not kept
in the dairy farms at all?]

Major-General Himatsinhji: Sir, I
may answer this in English, We have
a Young and Dry Stock Farm near
Manjri where these Young and Dry
stocks are sent. As soon as they be-
come wet, they are transferred to the
various dairy farms. The maintenance -
ol this Young and Dry Farm is, there-
fore, very essential.

Mr. Speaker: Is he in a position to
answer the question about calves?

Major-General Himatsinhji: Sir, they
are not sold as stated. Unless they are
useless, these calves as soon as they
are grown up and become milch cows,
::e transferred to the various military

rms.

ot wex: war wwera At off
wardn fr fow s & guiaar
o9 squ ¥ FEw &I QW
whg N fww Bt agr & @
t?

[Shri Bhatt: Will the hon. Minister
be pleased to state whether the prices
of milk, butter and other dairy pro-
ducts have been increased in the same
proportion in whickr the expenditure
bas increased?]

Major-General Himatsinhji: I will
give the prices of milk which we sell
to the families of troops and civilians
serving with the troops. Stations are
divided up into various groups:

Milk per Ib.  Butter per lb.

Group I stations

io the plains 0-5-6 Rs 3
»» II Hill stations 0-6-0 » 3
»» III Expensive

stations 0-7-0 » 3/4
» IV Very Expea-

eive stations like

Bombay 0-8-0 » 3/4

I believe this is not an excessive
rate.

RETIREMENT OF I. C. S. OFFICERS

*3857. Dr. Deshmukh: (a) Will the
Minister of Home Affairs be pleased to
state the number of I.C.S. cers in
the service of the Central Government
who retired during each of the years
1948, 1949 and 19507
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(b) Were there any such officers in
each of the above years who were
allowed to continue although they had
reached the age of retirement?

(c) What is the number of I.C.S.
Officers who would retire in 1951?

The Minister of Home Affairs
(Shri Rajagopalachari): (a) Presum-
ably the hon. Member refers to 1.C.S.
Officers whose last posts before pro-
ceeding on leave preparatory to re-

. tirement were under the Central

Government. On this basis the num-
bers are:

1948 2
1849 2
1950 4

(b) Yes; two officers, who under
the rules in force should have retired
after 35 years’ service in the Indian
Civil Service were continued in service
in the public interest.

(c) It is not possible to say how
many officers would ask for and be
accorded permission to retire during
1951. Under the Rules for compulsory
retirement, however, only the two offi-
cers referred to in (b) above are due to
retire this year.

Dr. Deshmukh: With reference to
the answer to part (b), what is the
term of service during whichr these
people are expected to serve? Is there
any time limit or is extension being
given from year to year?

Shri Rajagopalacharl: In respect of
the two officers referred to who have
been continued, the term of one 1is
not fixed and it depends on what is
to be done with regard to the work
on which he is engaged and thjs matter
is under consideration. As regards the
other ke will continue 1 23rd
November, 1951.

Dr. Deshmukh: What are the
Ministries in which these two officers
are engaged?

Shri Rajagopalacharl: Now we are
driving to the persons concerned,
slowly but surely.

Pr. Deshmukh: I have no such inten-
tion, Sir.

Mr. Speaker: Next question.

Backwarp HiNnDu COMMUNITIES
(SCHOLARSHIPS)

+3858. Dr. M. V. Gangadhara Siva:
Will the Minister of Education be
pleased to state what steps Govern-
ment propose to take to assist the
backward Hindu communities other
than Scheduled Castes in the matter of
education?
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[The Minister of Education (Maulans
Azad): The Hindu educationally back~
ward classes are awarded scholarships
for post-matriculation studies under
the Government of India Scheme of
scholarships to Scheduled Castes,
Scheduled Tribes and Other Backward
Classes. This Scheme is sanctioned
till 1954-55 for the present but it
continue thereafter, if consid
necessary.]

Dr. M. V. Gangadhara Siva: Is there
any proposal to give stipends to back-
ward community students studying in
various boarding houses on the basis
of the Scheduled Classes?

S onedy &t ohl Ul

oy g3 - 2 Sy e
WPl e g o e dla do
ad S - g G ke
KByt oS 92 Lgp _paliSylaf

W o P s e et
-E Vs Uy o e 8

[Maulana Azad: It depends upom
the condition of the students. All these
things are being looked into when the
scholarships are granted. If there are
any such students who live in the
boarding houses, then this fact would
also have been taken into considers-

-tion.]

Dr. M. V. Gangadhara Siva: llow
many students have been sent abroad

soas ™
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on Government scolarship, how many
returned, row many are employed and
how many are not employed?

Mr. Speaker: He is combining so
many questions.

Pl el &t ol Uy
o dle b e M S

[Maulana Azad: These scholarships’

are not given for sending students
abroad.]
Dr. Deshmukh: Since the question

which my friend Mr. Siva asked has
not been answered, may I beg of you
to allow me to repeat it? The question
was are similar concessions, which are
given to the Scheduled Caste students
in the hostels, proposed to be given to
students belonging to other backward
Hindu communities?

G ] dalae gy ol Ulge
O 2 W g el S edayyf
-édu.,f,,a,gwIMJ,,;
[Maulana Azad: This matter has
not yet come up before the Govern-
ment but they may consider it.]
Mr. Speaker: Next question.

g qafasrd

*acuy, swty: (%) wE
o it ag e A g v e
AT AT & i Sl 4%, 3 AY
¥ ik w7 oy gicorw  qarfefat
Wt §v gEr wWE |

(&) ®n 78 dwr AT e
¥ % fou gxfr  mfvoer &

LAl
(m) afx o}, Y @ & w wXA
g7
(%) @ sfamear ® 9@ &
g% s & fey gvR T W
wdardy #r af &7
HARIIAN OFFICERS

[*3859. Shri Jangde: (a) Will the
Minister of Home Affairs be pleased to
state the total number of Harijans who
are working as class I, II, III and IV
officers under the Government of India?

5 MAY 1951

Oral Answers 3044

(b) Is this number in accordance
with the percentage that has %oeen.nl:
:ﬁ)rv_fd for them in the Indian Constity-

n?

(c) If not, what are the reasons?

(d) What steps have been taken by
Government to bring this tage
up to this level?] g percen '

The Minister of Home Affairs
(Shri Rajagopalachari): (a) The in~
formation is being collected and will
be placed on the Table of the House,
when ready.

"(b) to (d). The Constitution -of
India, Article 16(4), permits reserva-
tion of appointments in favour of a
backward class of citizens. Article 335
enjoing that the claims of the members
of the Scheduled Castes and Scheduled
Tribes shall be taken into considera~.
tion consistently with the maintenanes
of efficiency of administration in the
making of appointments to services:
and posts. Orders have been issued.
reserving for the Scheduled Castes and
Scheduled Tribes a certain pe
age of the vacancies to_be filled by
direct recruitment. Reservations de
not apply to vacancies which are filled
by promotion. A vacancy which has
been reserved for a candidate of the
Schreduled Castes or Scheduled Tribes
and for which no suitable candidate
from these categories is avallable
continues to be reserved for one more
year. After that period if no suitable
candidate is available, the vacancy is
dereserved and filled in the normal
manner. The number of members of
the Scheduled Castes actually working
in any grade or service is, theref
not yet relatable to the percentage o
reservations provided for them in the
matter of vacancies to be fllled by
recruitment. ’

Shrl Jangde: Is it not a fact that it
has been seen in the interviews with
regard to competitive examinations—
the required number of vacancles re-
gerved for Scheduled Castes—the
candidates are not selected and there-
fore the posts are not fllled with
Scheduled Caste candidates on some
reason or another. in spite of the fact
that a large number of such candidates
appear for such examinations? Is it a
fact that because of this it is not
possible to fill the percentage required?
If so, what steps do Govemmem
pose to take to fll up the r

percentage?

Shri Rajagopalachari: In a general
way I can say that if the Publie
Service Commission or other authori-
ties do not find suitable candidates for
the reserved places they have to keep
them vacant for one year, ags I have
said, and then dereserve them the next
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ar. If the hon. Member means that
inappropriate reasons the candi-
dates are not accepted, I must deny
the charge. As for the steps taken to
zet men qualified the hon. Minister of
£ducation should be asked.

Shri Kesava Rao: May I know
whether the various Ministrieg report
periodically to the Home Ministry as
regards the observance of this ratio?

Shrli Rajagopalachari: Yes, Sir. The
Home Ministry has instructed the
sending of returns every year regard-
ing the matter referred to by the
hon. Member. There is a regular
arrangement for such returns.

Shri Kesava Rao: May I know
whether it has come to the notice of
the Home Ministry that candidates
belonging to the Schreduled Castes and
Scheduled Tribes who had sat for the
written examination and had qualified
themselves for I.A.S. and LP.S. have
been refused in the oral examination?

Shri Rajagopalachari: It is not for
me to answer by way of criticism of
those who have been appointed to
interview candidates. But I must
assure the hon. Member tlrat every
thing has been done to take up who-
ever has come up to the very minimum
standard that is prescribed from time
to time in regard to qualifications. As
a matter of fact, as I answered a
similar question on another day, a
young gentlemap of the scheduled
caste who was 48th in the list has been
accepted for the I.AS.

Shri Jangde: Is it not a fact that
there are certain Scheduled Caste
candidates who have passed the LA.S.
or 1.P.S. examination or have succeeded
in the written examination or the
viva voce, who have been rejected or
whose candidature has been cancelled
on mere technical grounds?

Shri Rajagopalacharl: No, Sir, it is
not a correct charge. If the hon. Mem-
ber or others who have asked ques-
tions in a similar strain mean that

nal interviews should be aboushe'd
t is a relevant matter, but I don't
think that we can dispense with per-
sonal interviews in selecting candi-
dates.

CANTEEN BOARD

3860. Shri Sidhva: (a) Will the
Minister of Defence be pleased to refer
to thre answer given to my Starred
Question No. 2700 asked on the 2nd
April, 1951 regarding the Canteen
Board and state what is the amount to
be paid to General Revenue on turn-
over profit of Rs. 48 lacs?
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(b) Do these Rs. 48 lacs represent
wal;s taken over from the British in

(c) Out of the profit of Rs. 9-5 lacs
in 1949-50, how much goes to the
General revenue?

(d) What is the total debt due to
the Government of India up to date?

(e) How is that to be repaid and
until it is repaid what rate of interest
is paid?

(f) What is the reserve fixed at
present?

(g) Is the Service Welfare Fund %o
be created or is it in existence?

(h) Which class of service-men wilk
have the benefit of the same®?

The Deputy Minister of Defence
(Major-General Himatsinhjfi): (a) No

rtion of the initial capital of Rs. 49
akhs with which the new Canteen
Stores Department started on the
liquidation of the Pre-partttion Canteen
Stores Department is repayable to the
General Revenues, as this capital was
provided out of the terminal profits
of the old Canteen Stores Department,
and not out of the General Revenues.

(b) The sum of Rs. 48 lakhs does
not represent the value of the stocks
taken over by the new Canteen Stores
Department from the old Canteen
Stores Department. Altogether, assets
to the value of nearly Rs. 82 lakhs
were taken over. These were paid for
out of the initial capital of Rs. 48
lakhs, and subsequent loans by Gov-
ernment which have all been repaid
along with interest at 3 per cent. per
annum.

(c) No portion of the profit earned
by the Canteen Stores Department goes
to the General Revenues. The Canteen
Stores Department is run on a com-
mercial basis and its accounts are
kept separately from General Revenues.

(d) and (e). Nil at present, as the
amounts advanced were fully repaid
by the 31st July, 1850 together with
interest thereon at 3 per cent. per
annum.

() There is no fixed limit. A General
Reserve Fund lras been created with
Rs. 10 lakhs allocated out of the proflts
earned by the Canteen Stores Depart-
!l?)i%ts gurmg the years 194849 and

(g) Yes, a Service Welfare Fund is
already in existence.

(h) The amount contributed by the
Canteen Stores Department to the.
Service Welfare Fund will go mostly
to the benefit of the men of all the
three Services.

v
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Shri Sidhva: The hon. Minister
stated that the Canteen Stores Depart-
ment Is run on a commercial basis.
Is it the object of the Government to
make profits or to supply articles to
the troops at the lowest prices?

Major-General Himatsinhji: The
objects are both: firstly, it is for the
benefit of the Forces, as the articles
are sold at lower rates than that of the
market, and, secondly, any profits from
the Stores Department go to the Wel-
fare Tund of the troops for the benefit
of the troops.

Shel Sidhva: When was
fare Fund started?

Major-General Himatsinhji: I have
not got the actual date but it has been
going on for some years.

Shri Sidhva: What kind of amenities
are provided to the troops from this
Welfare Fund and how much mon:xv
ltnlas beer spent so far on such ameni-

es?

Major-General Himatsinhji: The
amenities are of all types which are
in the interests of and beneficial to the
troops. They have recreation rooms.
welfare rooms provided with musical
instruments etc. Also, money is some-
times paid to their families who need
it on account of distress. I have not
got the full detalls with me.

this Wel-

Shri Sidhva: May I know how much
has actually been paid to the needy
families?

Mr. Speaker: I think he 18 going
fnto unnecessary details.

Shri Sidhva: It is not unnecessary,

Mr, Speaker: Let not the time of the
House be taken......

Shri Sidhva: That was one of my
points, whether any amount has been
pald to the needy families.

Major-General Himatsinhji: All
these points are carefully considered.

PENSIONS

*3861. Shri Sidhva: Will the Minis-
ter of Finance be pleased to state the
number of persons who are residing
outside India and whose pensions are
to be taxed from 1st March, 1951 and
the total amount of tax realised from
them as income-tax?

The Minister of State for Finance
(Shrl Tyagl): Information regardi
the number of persons residing dbroa
whose pensions are to be taxed from
the 1st March, 1951 is not avalilable.
The amount of tax expected to be
L4
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realised from them is estimated tu be:
Rs. 70 to 80 lakhs per annum.

Shri Sidhva: May I know the reason .
why information is not available?

Shri Tyagi: Information is not avail-
able because these pensioners were-
not taxed up till now and therefore:
we did not feel any need for keeping.
the numbers of pensioners on our
records.

QARARISTANS

*3862. Shri Deshbandhu Gupta: Will’
tl:et Minister of Health be pleased to
state:

(a) the area of land occupied by.
Qabaristans situated within the limits-
of the Old and New Delhi Municipal
Committees and the Notified Area
Committee, Civil Lines, Delhi and-*
which are not in use; and

(b) whether 1t is a fact that In-
Karachi, the Pakistan Government has
converted some of the old Qabaristans.
into displaced persons’ colonies?

The Minister of Communications-
(Shri Kidwai): (a) 115-34 acres.

(b) So far as the Government of.
India are aware, no Qabaristans in
Karachi have been converted by the:
Pakistan ‘Government into displaced
persons’ colonies except a cremation
ground.

Shri Deshbandhu Gupta: May 1
know whetbrer any inquiries have been.
made by the Government of India from.
the Pakistan Government or is the
answer based on their information or:
lack of information?

Mr, Speaker: Order, order. He need"
not allege that there is lack of infor-
mation on their part.

Shri Deshbandhu Gupta: May I ask.
whether it is based on guess-work or
whether Government have made a
deflnite inquiries on receipt of this-
question?

Shri Kidwal: It is based on iufore
mation we have received.

Shri Deshbandhu Gupta: May I in-
quire whether Government is prepared
to make further inquiries in the-
matter?

Shri Kidwai: If Government - thinks.
it necessary it will make further
inquiries.

Shri Deshbandha Gupta: Is it realis-
ed that this 115 acres of land is mostly
in the heart of the town, and may I
ask whether Government have a
idea of approaching the muftis to fin
out whether it is permissible to cone-
vert it and put it into some other use?
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Mr. Speaker: Order, order.
making a suggestion for action.

Shri Deshbandhu Gupta: But that is
-what is done in Pakistan, Sir.

Shri Kidwal: Therefore, you think...

Mr. Speaker: Order, order. We will
.go to the next question.

He is

qex w&Ww §  grHT, FET &)
aar fqarg TqrAl A smETfE

o3cty S WPTE : (%) T
Rt g qIWT N FU R fE
¥qr 48 ey & v war wwewy |/
fyftr fama gz & wsawdw Faga
F qrdy, Frer @A qar frarg sqEY
FY oAl FX AT A1 HqAr A
‘Fagam & < foqr ar?

(=) afe w7 & (%) v wr
IO EFTIETEE W || TR
A v gfw dvg qar frave qfa N
Tk s enfadl w1 g wEm
o fear § 7

(w) war §HIT 3 I & q-
wifadl ®1 3§ wafy & fog ox fe
gy wiaat g & frgoor o o,
ot frrar, afegfe snqer et qwTe
o € aq a7 ufw & ¢ 7

(v) @ qfv & ¥ frolt ufw
o f goee & frawd § 7

.ACQUISITION OF VILLAGES, PLAYGROUNDS
AND RESIDENTIAL AREAS IN MADHYA
PRADESH

[*3863. Shri Jangde: (a) Will the
Minister of Defence be pleased to state
whether it is a fact that the Ministry
of Defence acquired or took under its
‘possession, a number of villages, play-
grounds and residential areas
Madhya Pradesh for war purposes
during the Second World War?

(b) If the answer to part (a) above
‘be in the affirmative, have Government
restored those cultivable and residen-
‘tial lands to their original owners?

(¢) Have Government paid any rent,
~compensation or the like to these land-
lords for the period for which their
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lands were under Government occu-
pation?

(d) How much land out of these is
still under Government occupation?}

The Deputy Minister of Defence
(Major-General Himatsinhji): (a) It
is a fact that certain lands were
occupied in Madhya Pradesh during
the Second World War.

(b) So far, an area of 1,96,866 acrea
of Hired/Requisitioned land has been
restored to the original owners.

(c) Yes.

(d) 11,540 acres of Hired/Requisi-
tioned lands are still held on charge
of Defence Ministry.

it oty : Fgr FEAE @ Wl
gg Fq@TA & Fur FO f fex
It X g AN AN N wfy
qitr & % &7

[Shri Jangde: Will the hon. Minis-
ter of Defence be pleased to state the
basis on which their lands hrave been
compensated?]

Major-General Himatsinhji: The rate
of compensation varies from place to
place and dePends upon the nature,
class, productivity and location of the
land. The average rate of compensa
tion comes to Rs. 5 to 6 per acre.

wWrwteg :  Fq7 AT T WY
g waeidt f& aft aw  fealy
wfr 3 2, frg A g} o
wx 7 fear gam &7

[Shri Jangde: Will the hon. Minis-
ter of Defence be pleased to state the
acreage of land that is still under the
Government occupation?]

Mr. Speaker: He said that 11,008
odd acres are still held on Defence
charge.

st wtmd : war AT AT Wy
et f& s fewlt oY
g7 ¢, fraw fod frcd oY afty
qfr g% anfedi & af &
t?

[Shri Jangde: Will the Minister o}
Defence be pleased to state the area
of the lands for which compensation
by way of rent has not yet been paid
to their owners?]

Major-General Himatsinhjl: The
compensation claimed in respect of
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all the lands have been settled except
in eight cases. I have the names and
amounts of these here; if the hon.
Member desires I will read it.

Mr. Speaker: His point is to low
maaig'y has compensation not still been
[ o

Major-General Himatsinhji: In eight
cases compensation has not been finally
settled. I have with me the amounts
and names of these cases.

wijwted : s wAdm WA ag)
wyoEn e s o A & frqa
¥ for wraw F aga & gvRw &Y
N IR, {F A q9F F5F T FT
foar av, 37 w1 wf oA A
fear mar ?

{Shri Jangde: Will the hon. Minis-
ter be pleased to state whether it is
not a fact that many of tire lands and
farms which were taken by the Gov-
ernment from the villagers during the
war, were not used at all by the
Government?]

Mr. Speaker: Order, order. The hon.
Member is asking for opinion.

Shri Kamath: Were any representa-
tions received from any of these owners
that the rent or compensation paid to
them was inadequate?

Major-General Himatsinhfi: No such
representation has been received as
far as compensation due is concerned
because most of the Rs. 32 lakhs odd
amount of compensation bas been
paid. Only a little portion of this is
outstanding—about Rs. 3 lakhs—and
that is under negotiation.

Shri Kamath: What about rent?
Have no complaints been received?

Major-General Himatsinbji: No, Sir,
because they have already accepted the
compensation agreed upon.

LICENSING OF Biri MANUFACTURERS

*3864. Shri M. Nalk: Will the Minis-
ter of Finance be pleased to state:

(a) whether it is a fact that
Adirections have been issued for com-
pu.}jsory licensing of biri manufacturers;
an

(b) what are the rates prescribed
tor different categories of licences?

The Minister of State for Finamce
(Shri Tyagi): (a) and (b). Yes.
Licensing was necessalg so0 long us ‘he
manufacture duty on biris was incor-
porated in the Finance Bill. As the

I excise duty on biris has since been

5 MAY Jo51

Oral Answers 8963

withdrawn, in enacting the BIill, mlllll-

facturers of*biris are no longer required
to take out a manufacturing ﬂmu
in Form L.4. ' :

Ffy-avg qfa w1 fro™ qav freg
*acty, st dfew : (v) -
o g e N F4 owGt fe

(¥) w@ amr w s § vy
ge fr goee &t Afr  weqnd
qT W g A ¥ ¥ §, @
W vg & faa @ gz @l
Nt yfw enfrer sfewre gam v
wr §, awr afx agi, o @ E e
s g?

AUCTION AND SALE or CULTURABLE
LAND.

[*3865. Shrimati Dixit: (a) Will the
Minister of Defence be pleased to state
whether it i{s a fact that the
Saugor Ghawani Kisan Sabha, Snurt.

1961,
to the

sent a memorial on the 9th A
in regard to the system rela
auction and sale of culturable } g

(b) What is the number of Pattedars
(lessees) in Saugor who cultivate land
on lease?

(c) What is the number of extra
wells sunk by the Pattedars and what
is the acreage reclaimed by them?

(d) What i3 the period of the lease?

(e) Since it is the policy of the Gev-
ernment to put an end to the institu-
tion of Malguzari, do they propose con-
ferring rights of landownership om
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these Pattedars and if not, what are
the reasons?] .

The Deputy Minister of Defence
(Major-General Himatsinhji): (a) Yes,

(b) 163.

(c) Nil.

(d) 70 leases were granted by pri-
vate treaty for a period of 15 years
and 93 leases were granted by auction
for a period ranging from 1 to 4 years
under the C.L.A. Rules, 1937.

(e) No. As all lands in Cantonmen's
belong to Government and are primarily
required for the benefit of 1{roops,
Government are unable to alienate
these lands in favour of these pattedars.

s\wm fifwe : S ww & fog
W wfiF &Y smawwar wq 3 WY

™ ?

[Shrimatt Dixit: Since when have
these lands ceased to be of any use to
the military?]

Rue waew fgvemtag o : age
@ wiw @ § o ANy wwE

[Major-General Himatsinhj: A
major portion of the land is such as
is meant for military purposes. You
well know a portion of our army is
in Kashmir and other places. When
these soldiers will return they will Le
settled on these very lands. This is
why these lands have been kept
vacant.]

sirefy fifwer: & o
g fr owar B @ s Al

ey & W gy av & foU gOwc
gy aflT w qedEr W iy ?

[Shrimati Dixit: I would like to knnw
whether the Government would give
these lands on lease so long as the
army personnel do not return?]

ot e frefelt : aTae
at W wew § ffost wa
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wet o gt & a & & ww A

[Major-General Himatsinhji: The
hon. Member knows that the lands
which are lying vacant are being used
for cultivation purposes, and they are
given on lease for a period which
varies from one year to four years.
When we will be in need of those_lands
they will be taken back froia these
people. Notices will be served upon
them before the possession of tie land
is taken.] .

sfeelt fifewr : w07 @TwC A
W froge e @ A qF av
¥ N q2A § I A7 B wErew
fear w7, At iR o oA WY
fear § o ® qeer foar o

[Shrimati Dixit: Do the Government
contemplate to give any compensation
to the Pattedars who have been given
these lands on lease for a period
ranging from one year to four years;
and to grant lepses only to those
persons who have deposited the land-
revenue?]

Re oes fgewafegolt : sriae
qe A AFw 2 froag 9y odlA
da@or @ @ AT AT AX
ford qzar ax ) I g1 ow fra
T QA & A o fafed) & fo
9T BA7 TEQ AT A A AR
3@ oA g1 AT IF XAT 9T
fe 3 w2 a1 5¢ a4y fod €AY
Ix AN weEga e fear ond

[Major-General Himatsinhjl: The
hon. Member knows that these Jands
are given on lease for a period wtich
ranges from one <year to four years.
When the lease time expires and it be-
comes necessary to take back those
lands for military purposes they are
taken over. If some one has constructed
houses or sunk wells on such lands
compensation will definitely be paid
to him.]
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GENERAL ELECTIONS IN MADRAS

*3866. Shri P, Basi Reddi: (a) Wil
4he Minister of Law be plea; to state
whether it is a fact that the Madras
.Legislative Council has by a resolution
requ Government to hold the
Jgeneral elections in that State not ear-
lier than February, 1952?

(b) If so, what action has Govern-
sment taken in the matter?

The Minister of Law (Dr. Ambed-
kar): (a) Yes.

(b) Government do not consider
sthat the reasons urged in the nladras
JLegislative Council in passing the
:resolution are sufficiently weighty to
rwarrant the postponement of the elec-
‘tions in that State to February, 1952.

Shri P. Basi Reddi: Have any other
.State Governments made sirailar
.requests; if so, what are those (overn-
yments?

Dr. Ambedkar: None.

Shri Kesava Rao: May I know
‘wheth¢r Government is aware that
.November and December are rainy
anonths in Madras and it is not possi-
%le to hold elections at that time?

Mr. Speaker: They are suppcsed 1o
tbe aware of it.

85 Mg | ;. 741 qATT 9
A T qIT AT T FF 39
TaavaT, 1’4% & 9 & AT & ¥R
T oo ?

[Seth Govind Das: Will the hon.
‘Minister be pleased to assure us that
‘the general elections will be held all
?‘-}rg;-,t]he country before 31st December,

Dr. Ambedkar: That i{s the intention
-0of the Government.

Shri J. N. Hazarika: In order to give
opportunities to the cultivators to
participate fully in the first National
‘General Election, will Government rot
«allow the elections to take place after
the paddy harvesting season which is
in January and February in certain
“States including Assam?

Dr. Ambedkar: Government has
‘fixed a period of two months. Within
that period any State is free to choose
any period it likes.

Shri Brajeshwar Prasad: Has the
attention of Government been drawn
%o the news published in the morning
papers that elections would bc held
.in February 'next?
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Dr. Ambedkar: I have read it, but J
am not responsible for that news.

Shri P. Basi Reddi: Have any other
State Governments made similar
requests; if so, what are they?

Dr. Ambedkar: I have
answered that. My answer was ‘No’.

Shri Venkataraman: Has the Mysore
Government made a similar recom-
mendation like Madras that the elec-
tions may be held in February or
March?

Dr. Ambedkar: No such informaticn
hag come to my notice.

Shri Dwivedi: In view of the fact
that the delimitation of constituencies
in certain States is still under the
consideration of this House, may I
know whether elections in those States
will be held by the time they are held
in other States?

Dr. Ambedkar: They will be settled
in sufficient time to enable the elec-

tions to take place in the period
prescribed.
anfaaredt nfaat (eragfeat)

#3¢SR st v ¢ () v favan
w7 srfeaat onfaat & 9w faafagl
# T FASIT T FA T A
grard sirgfa s w43 & rar
T TN NAF AT § JW AW
g grgfa gx fadel & faen
T FH T E

(@) wa wcas fagral sy famefy
afer safa ) wdr § a9r @
FA 7 AT F 75 Feaar afew
70 qZA WEAT AT F |

ARORIGINAL TRIBES (SCHOLARSHIPS)

[*3869. Shri Oraon: (a) Will the
Minister of Education be pleased to
state the number of studenis of abori-
ginal tribes who have gone abroad for
studies on Government scholarships
since the inception of the scheme of
granting such scholarships?

(b) What amount of monthly scholar-
ship is given to each such student and
what is the total monthly expenditure
incurred on this account by Govern-
ment?]

: ol-';f- UT,.::,,&..},:FJ i Rk
-t Y (<N
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iy Jouy san ag 8y ()

- U’
"'[The Minister of Education (Maulana
Asad): (a) None.

‘: (b) In view of (a) above, this does
not arise.]

* oft quo G0 WK : ¥ T TAN
# worre & qrg 0§ cdarw ok
t?

shri S. N. Das: Have the Govern-
me[nt received any applications in this
connection?]

ape 5 e 10 Ul

ot emliigd gl Sy 2 pylan
S a frl""s WJMY“JI
W Syt oSl XS A iyl
o-liys el 5wl -2 UL
e J Bl o S
uﬁ’u&" -AU,SLIA'Q;,S)‘@-}
ol S U &8 e B b 2
¥ d’.i oy S 8 oo

e 'd L
{Maulana Azad: As far g8s I am
aware, the Government have received
no such applications. The hon. Member
knows that a Board has been set up
for ganting these scholarships These
applications are placed before this
Board and after due consideration the
said Board takes decisions. I cannot
categorically say at this time whether
any such applications were received
or not.]

ot W T ST EAER  aeT
gl § fr fadei 7 qafdaae
sTx faas T@F &)

rl Jnani Ram: Are the Govern-

in a position to give the number

of the aboriginal students who fie
studying in the foreign countries?]

K L’.' JH’ \f“"“ :05'3? L'y’A
- vq’-ﬁ GQ* P -_—-',?3.'

{Maulana Azad: I have just snswer-
ed this question.]
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ETHT WU G ¢ O T
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[Kaka Bhagwant Roy: Sir, may ®

know the number of students who sre:
studying abroad and the amount the:
Government is spending over them?}

oy A8 ) ol Uyl

- Seoly
[tMauhna Azad: I require notice for

that.]

T NIRRT ¢ FT AT &
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[Kaka Bhagwant Roy: Sir, have the

Government received any complaints
to the eflect

granted are insufficient?]

that the stipends so»

- L)H’j . alﬂ U’,A
[Maulana Azad: No.]
o M@ FT A q AT
F gz v £ fe oSl wid @
TR o % fod ww qwm Al
TET a7 |
[Dr. Deshmukh: May I kunowr

whether the reason of not receiving:
any such applications was that the
Government had allocated no money
for this purpose when the applications:
were invited?]
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[Maulana Aszad: The hon. Member
knows that in the year 1348-49 when
a new scholarship scheme was framed
and the amount of scholarships was
raised from three lakhs of rupees to
ten lakhs, these communities loo were
included in the scholarship lists.
Applications are being
tirat time onwards and efforts are
being made to this effect. But it is
apparent that these people are very
backward in education and more time
is required for their waking up.]

Dr. Deshmukh: Is it a fact or not
that foreign scholarships which were
glven some time back to scheduled
tribes and scheduled castes have now
been stopped?

il gyl g 1 Ol Uy
S s n ol e S
st ol s 8l gl B
Jidet o - K8 S e
iyl g cmile S pakal o
20 e N Syl e dla GO
DS s Syl LS - Gl
o Ut e ol <o da e
o 2 W la e Sy
o e § drae e B S
oty orel ppsl - gt gee
] ptlaS i > 0 S5 el
Oloss o gyl o oK JH%()"’
L o o Oy el e
& ol S dy o e > U
b e ol M5 ppls S a0
o o O s el e ke
- & e b e e By

[Maulana Azad: The general schema
of the overseas scholarships was
wound up and after that a new scheme
was launched. The scholarships that
are granted under the Schedule
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Castes Scholarship Scheme are not for-
the overseas studics. - These scholar-
ships are granted to them only to.
continue their studies in the country.
The question of sending these people,
about whom information has heen.
sought in the question, abroad does.
not arise at all. We can send abroad
only those classes of people in ‘which..
education has well spread and which
possess a large number of such students..
who can be sent abroad for higher
education after making due selection.
Education has not spread to such an.
extent in this community as yet.)

EDUCATING ELECTORS THROUGH RaDIO

*3870. Shri Kishorimohan Tripathi:
Will the Minister of Information andi
Broadcasting be pleased to state:

(a) whether it is a fact that Gov-
ernment propose to educate the elee--
tors through radio about their duties:
in respect of the coming elections; and:

(b) i2 so, from when the said pro--
gramme will be broadcast?

The Minister of State for Informa--
tion and Broadcasting (Shri Diwakar):.
(a) Broadcasts on the Congtjtution of*
India, adult suffrage, preparation of
electoral rolls, procedure of election
and simijar aspests of the coming
elections have been arranged by alt,
the stations of All India Radio; in
addition a number of short talks in.
simple terms have also been included:
in the programmes in various Indian
languages.

(b) Broadcasts of this nature are-
being put out since April, 1950.

Shri Kishorimohan Tripathi: Do.
Government propose to issue srme
pamphlets in respect of the compli-
cated election rules and other matters
connected therewith in the different
languages of India?

Shri Diwakar: So far as the Consti-
tution is concerned, some pamphlets.
have already been published and as
regards other pamphlets I think there
is yet time to do it.

Shrimati Durgabai: May I know,
Sir, apart from arranging talks cn
such subjects, whether Government
have taken any other steps through
their Films Division to have some fllms
on such subjects to educate the rural
population?

Shri Diwakar: There is already a
documentary fiim called “Rights and
Responsibilities of Citizens” in which
the importance of elections and taking
part in them have heen shown. There
will he after about two months an-
other documentary fillm which will
show the mechanism of elections and-
voting.
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Shri Kamath: Have Government,
8ir, taken any decision so far on the
wquestion of giving equal facilities to all
political parties on the radio during
-sthe general elections?

Shri Diwakar: There i{s yet time {o
«eonsider that matter.

W Nfex v ;. ogr ar Wed
i wdww o ases § AAAT w0
=& og7 fF oF = & ag T AT
1 F ag wAwr wgar § fe w
o} wAT AT AT o W § W
BT TAFA B qgrd B RYE QA4S
g af ¢ ? o s A
@t g frg qvz N §, AT T
mFEE qg 9o Ag guwAr i
og WA AwE o @ g a
9@ NOAT FY A FA®T § i
forar wrw ?

[Seth Govind Das: So far as the
- radio programmes are concerned the
thon. Minister has said that this sort
of work has been going on since the
last one year. I would like to know
whether any nlan has been thought out
‘%o make this programme more and
moie eiaborate as the elections come
nearer. If so, what is its nature? Do
the Government consider it necessary
to implement this scheme at an early
date in view of the fact that the elec-
tions are approaching near.]

st femeT : 7z S W § 99
S wraeavar g § &% agrr
o g

(Shri Diwakar: This programme is
- ynade more and more elaborate as the

meed may be.]

Wt frdft: 8 @ T
wreaad & § wat o< Aedr A @
s drpdz & W 3w Tl W
gFar | M g WATES A A
MR &1 gy fwar o )

[Shri Dwivedi: There are certain
wplaces too in India where there are
ao radios and the pamphlets also can-
- not serve a=y purpose there. Will the
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propaganda work be carried out there
through the mobile vans?]

8Shri Diwakar: State Governments
are already doing that work.

NATIONAL SAMPLE SURVEY

*387L Shri Kishorimohan Tripathi:
(a) Will the Minister of Finance be
pleased to state the period for which
the National Sample Survey establish-
ment has been sanctioned?

(b) What is the field of Survey and
how long will it take to complete it?

The Minister of Finance (Shri C.'D.
Desnmuxn): (a) The National Sample
Survey project was sanctioned in May,
1950, up to the end of February, 195k
It has subsequently been extended ‘for
a period of three months, and the
question of further extension is under
consideration.

(b) The survey is conducted in a
nurmber of villages selected by the
stratified random  sampling method
and spread over the whole of the
Union of India, with the exception
of Jammu and Kashmir. The first
round of survey has been completed
and the second round is now in pro-
gress. The question of how long the
survey will continue has not yet been
decided. Collection of statistical data
is a continuous process and the longer
the data are collected the more valu-
able would the result of the survey
e,

bt Xishorimohan Tripathi: May I
know, Sir, if Government contemplaie
at the end of the survey to make the
feature a permanent one?

Shri C. D. Deshmukh: It is very
difficul{ to say unless we assess tne
value of the results. I may add ¢hat
the continuance of the National
Sample Survey has been strongly
urged by the three foreign experts on
national income who recently visitad
India.

Shri Kishorimohan Tripathi: What
are the names of the States which
have submitted their interim report?

Shrl C. D. Deshmukh: No separate
reports have been called for from the
States. The work is carried out by
the survey itself. I have not got the
information in regard to the number
of States covered. But it is my belief
that the whole of the Union has been
covered by the first survey.

Shri Kishorimohan Tripathi: May I
know the maximum number of villages
selected in each State and the minimum

number?

Shri C. D. Deshmukh: I am sorry I
have not got that information here.
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Dr. M. M. Das: What are the
different items of data that Govern-
ment intend to collect by these sample
surveys?

Shri C. D. Deshmukh: The data
would be relating to food-grains pro-
duction, national income, the range of
which should be clear from the report
which I am going to place on the
Table of the House shortly, and allied
matters.

Rep Cross SOCIETY

*3872. Shri 8. C. Samanta: Will the
Minister of Health be pleased to
state:

(a) whether it is a fact that with
the consent of the Government of
India the Red Cross Society purchased
& plece of land near Factory Road,
New Delhi to provide accommodation
to the members of its stafl;

(b) whether Government contribut-
ed any sum for the purpose;

(¢) whether pre-fabricated
are under contemplation;

houses

(d) whether architects have been
appointed to chalk out plans to
construct (i) double storeyed houses
or (ii) pre-fabricated heuses; and

(e) whether Government received
through proper channel any repre-
sentation from the Hospital Services
Section of the Red Cross regarding
residential accommodations at the
time of their moving down to Delhi?

The Minister of Communications
(Shri Kidwai): (a) Yes.
(b) No. .
(¢) and (d). No decision las yet

been taken by the Society in the
matter.

(e) No.

Shri 8. C. Samaata: May I know,
8ir, what amount of control has the
Central Government over the Red
Cross Society?

8hrli Kidwal: Whatever control is
&ovlded under the Act is exercised by

vernmens,
Shri 8. C. Samanta: May I know,
w. the construction is then

the acute housing problem in Delhi?

Shri Kidwai: As I said, the Society
is autonumous and has ils own reasons
for the delay.

Shri S. C. Samanta: Is it a fact,
Sir, that the proposal of constructing
pre-fabricated houses stands in the
way of the improvement?

72 PSD
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Shri Kidwai: I do not think so.

Shri Chaliha: May I know whether
the Director of Hospital Services of
the Red Cross Society has got accom-
modation at Delhi?

Shri Kidwal: This has nothing to de.
with the main question.

TRAINING OF STUDENTS UNDER CoLOMBO
PLAN

*3873. Shri M. Naik: (a) Will the
Minister of Finamce be pleased to
state whether it is a fact that in pur-
suance of the Colombo Plan the
Canadian Government have offered to
train up one hundred students from
India, Pakistan and Ceylon?

(b) If so, what is the share of
India therein?

(c) What are the subjects in which
training is sought to be imparted?

(d) When is the scheme going to
be given effact to?

(e) What will be the method of
selection?

The Minister of Finance (Shri C. D.
gesclamnkh): (a) Yes, but the number

(b) 25.

(c) A statement giving the required
information is laid on the Table of
the House. [See Appendix XXIV,
annexure No. 15.]

(d) By June, 1951.

(e) The matter is under considera-
tion.

Shri M. Naik: What other countries
have offered similar facilities?

Shri C. D. Deshmukh: All the
Dominion countries have offered
facilities. Some of the proposals are
in a more advanced stage than the
others. I believe I answered a question
in regard to certain scholarships from
Australia a few days ago.

Shri M. Nalk: May I know how ths
students are selected—from the unai-
versities or from the services?

Shri C. D. Deshmukh: I understood
the question to refer to selection. I
said that the matter {s under con-
sideration, as to how exactly they
ought to be selected. There are various
categories, e.g., the selection for fellow-
ships would be different from the
selection of the scholarships and so
on.
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WRITTEN ANSWERS TO QUESTIONS
CONTRIBUTION OF STATE GOVERNMENTS

*3846. Shri Lakshmanan: Will the
Minister of Finance be pleased to state:

(a) the amount of contribution
which Government get from out of
the finances of the States into which
former Indian States have merged; and

(b) whether the amount of contri-
bution of the State Governments are
fixed or variable?

The Minister of Finance (Shri C. D,
Deshmukh): (a) and (b). No contri-
bution is at present being recovered
ag the amount has not been determined.
A contribution will be payable by the
States in reimbursement of the
guaranteed privy purses of the rulers
to the extent to which there is an
excess of ‘federal expenditure’ over
‘federal revenue’ in tlre merged States
during a prescribed basic period im-
mediately preceding the merger. This
contribution, if any, will be reduced
by 20 per cent. each year from 1950-51
onwards and will be extinguished
altogether from 1954-55.

SUBORDINATE ACCOUNTS SERVICE
EXAMINATION

*3849. Shri R;.thmwmy: Wil the
Mmta éster of Finance be pleased to
state:

(a) how many candidates sat for
the Subordinate Accounts Service
examination from the Accounts and
Audit offices in Madras in the years
1049 and 1950 and how many passed
the examination;

(b) how many of those passed have
been appointed so far; and

(¢) whether there were any Schedul-
ed Caste candidates from the appli-
cants and if so, how many appeared
and how many passed?

The Minister of Finance (Shri C. D.
Deshmukh): (a) 290 and 74 in 1949
for part I and II respectively. 110
passed in part I and 48 in part II. 187
and 78 in 1950 for part I and II res-

ectively 49 passed in part I and 31

part II.

(b) 79 candidates who passed part
iI of the examination in those two
years have been appointed to the Sub-
ordinate Accounts Service.

(c) Yes. 5 in 1949 and 8 in 1950 for
part I examination and one in each
year in part II. Of these one candidate

gassed in 1949 and one in 1950 in part
and one in part II in 1950.

GEOLOGICAL SURVEY OF INDIA

*3851. Shri Lakshmanan: Will the
Minister of Natural Resources aad
72 P8D
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Scientiic Research be pleased to
state whether the Geological Survey
of India has any supervisory powers
over the geological staff in the employ-
ment of the Governments of Hydera-
bad, Mysore and Travancore-Cochin?

The Minister of Natural Resources
and Scientiic Research (Shri Sl
Prakasa): No, Sir.

PREVENTIVE DETENTION ACT

*3853. Shri M. P. Mishra: Will the
Minister of Home Affairs be pleased
to state:

(a) the total number of persons
detained under the Central Preventive
Detention Act throughout the country
as on 31st March, 1951; .

(b) the number of persons detained
for subversive activities calculated to
overthrow the Government by violent
means; and

(c) the number of persons detained
on grounds of anti-social activities
like black-marketing and profiteering?

The Minister of Home Affairs
(Shri Rajagopalachari): Excluding
the Staltes otf Rajastg?r;; ?hamgshm
and Tripura from whic e
are st.lllp awaited, the position ﬂ as
follows:

(a) 2512. A statement glving the
detailed information is placed on the
Table of the House. [See Appendix

, annexure No. 16.]

b) The number of persons detained
!or( r?zasons connected with the security
of the State or the maintenance of
public order was 2444.

(c) 68.
NURSERIES IN DELHI

#3856, Shri Rathnaswamy: (a) Will
the Minister of Educa.l:lon1 be please;(:
to state how many nurseries are
present functioning in Delhi and other
Centrally Administered Areas?

(b) How many of them are run by
private agencies and how many are
State controlled?

(c) What is the.total grant given to
the private nurseries in 1950-51?

The Minister of Education (Maulans
Azad): (a) to (c). A statement is
laid on the Table of the House. [See
Appendix XXIV, annexure No. 17.]

Written Answers

JupGEs OF ALLAHABAD HIGH COURT

#3867. Shrl Shiv Charan Lal: (a)
Will the Minister of Home Affairs be
pleased to stgt% 1h§wcm°?yh§3§'§iu:rﬁ
the Allahaba g our

been transferred to other High Cour®s
or have died in 1950-51?
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(b) Have new Judges been appoin-
‘ted in their places and if not, when do
+Government propose to filll up these
vacancies?

The Minister of Home Affairs
(Shri Rajagopalachari): (a) One
Judge was transferred on appointment
as Chief Justice of the Rajasthan
High Court, with effect from the 2nd
January, 1951. Another Judge died
.on the 26th January, 1951.

(b) Proposals for fllling the two
vacancies are under consideration.

Basic ScuooLs 1IN DeLux

*3868. Shri Kshudiram Mahata: Will
the Minister of Education be pleased
to state:

(a) whether there are primary and
Secondary Basic Schools in Old and
New Delhi;

(b) if so, the number; and

(c) whether it is the policy of Gov=
-ernment to open or encourage Basic
Schools in rural areas?

The Minister of Education (Maulana
Azad): (a) There are Junior Basic
Schools in Old Delhi but none in New
Delhi., There are no Senior Basic
Schools in Delhi or New Delhi,

(b) The number of Junior Basic
Schools in Old Delhi is 10.

(c¢) Yes, Sir. Compulsory Primary
Education has already been introduced
fn the rural areas of Delhi and by
1954-55, it is expected that all existing
Primary Schools in rural areas will
dbe converted into Junior Basic Schools.

FOREIGN CAPITAL

*3874. Shri M. Naik: (a) Will the
Minister of Finance be pleased to
state what is the foreign capital now
employed in India?

(b) What is the amount of foreign
capital withdrawn and invested since
Indid achieved independence?

The Minister of Finance (Shri C. D.
Deshmukh): (a) I presume the hon.
Member refers to foreign business
investments in India. According to
the Reserve Bank of India’s report on
the Census of Foreign Liabilities and
Assets, the book value of such invest-
ments as on the 30th June, 1948 was
estimated at Rs. 398 crores.

(b) Fresh foreign capital invested
in India since 15th August, 1947 is
estimated at about Rs. 8 crores. This
figure does not include any reinvest-
ments of profits earned by foreign
companies. The amount of capital re-
patriated since July, 1947 is estimated
at about Rs. 44 crores.
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PATENT DRUGS AND MEDICINGS

*3875. Shri Deogirikar: (a) Will the
Minister of Health be pleased to state
whether there is any Government
machinery to examine the genuine-
ness or otherwise of imported patent
drugs and medicines?

(b) Is it a fact that the patent
medicines and drugs prohibited in
other countries are allowed to be sold
in Indian Union?

(c) What is the total wvalue of
patent drugs and medicines imported
into India in 18507

The Minister of €ommunications
(Shri Kidwal): (a) Yes; the machi-
nery consists of the Customs Control-
lers and Assistant Drugs Controllers
at the ports and the Central Drugs
Laboratory, Calcutta.

(b) At present there is no ban on
the import into India of those patent
and proprietory medicines whose sale
is prohibited within the country of
their origin. Steps are, however, being
taken to amend the Drugs Rules, 1948,
suitably for this purpose.

(c) The information is being col
lected and will be laid on the Table
of the House in due course.

RETIRED INCOME-TAX OFFICERS

*3876. Pandit Thakur Das Bhar-
gava: (a) Will the Minister of Finance
be pleased to state the number of
retired Income-tax Officers who are
at present practising as Income-tax
Practitioners?

(b) How many of them were en-
rolled as such during the years 1948-
49, 1949-50 and 1950-51?

The Minister of Finance (Shri C. D,
Deshmukh): (a) and (b). The infor-
mation required is not readily avafl-
able and cannot be gathered without
a reference to Income-tax authorities
all over India which will require time
and labour.

INCOME-TAX Orricers (CORRUPTION)

*3877. Pandit Thakur Das Bhargava:
Will the Minister of Finance be pleased
to state whether any of the Income-tax
Officers were procecded against on
charges of corruption during the vears
1948-49, 1949-50 and 1950-51 and if so,
with what result, year-wise?

The Minister of Finance (Shri C. D,
Deshmukh): So far as Class I Income-
tax Officers are concerned, there s
no case in which disciplinary action
was taken In the years 1948-49, 1949-
50 and 1950-51. There are, however,
three cases in which Investigation is
proceeding. but till the Investigation
fs complete it is not possible to say
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anything definitely except that Govern-
ment will not shield a corrupt officer.

As regards Class II  Officers, the
fnformation is being collected from
the Commissioners of Income-tax and
a reply will be laid on the Table of
the House.

FIRING ON SUCHETGARH SECTOR OF
Jammu

*3878. Shri Kamath: Will the Min-
ister of Defence be pleased to state:

(a) whether it is a fact that very
recently our patrol on tue Suchetgarh
8ector of Jammu was fired upon by
ememy troops from across the border;

(b) the date, circumstances and
other details of the firing; and

(c) whether the enemy fire was
returned, and after how long repulsed?

The Deputy Minister of Defence
(Major-Gemeral Himatsinhjf): (a) Yes,

(b) and (c) On the 4th April, 1951,
at about 11 A, a patrol of ours saw
about 15 Pakistani civilians cutting
grass at a place, six miles South-east
of Suchetgarh on our side of the
border. The latter started running
away on seeing our patrol. Simultane-

, small arms fire was directed at
our patrol from across the border. The
fring lasted for about fifteen minutes.
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Therc was no casualty. The United
Natio::s Observers Team who were in-
formed arrived and went across the
border. There was a short spate of
fire as the United Nations Observers’
jeep was approaching the border, but
it soon stopped. Our patrol did not
find 1t necessary to return the fire.

DELHI JOINT WATER AND SEWAGE
BOARD

275. Shri Deshbandhu Gupta: (a)
Will the Minister of Health be pleased
to lay on the Table of ine House a
statement showing the Aquantily of the
tiltered water produced by the Delhi
Joint Water and Sewage Board each
year and the average cost of production
per 1000 gallons every year till the end
of 1950 since the formation of the
Board?

(b) What was the average ccst of
production incurred by the Delhi
Municipal Committee during the three
years prior to the taking over of their
planthy the Joint Water and Sewage
Board?

The Minister of Communication
(Shri Kidwai): (a) and (b). Two
statements containing the information
required are laid on the Table of the
House, [See Appendix XXIV, an-
nexure No. 18.)
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PARLIAMENT OF INDIA
Saturday, Sth May, 1951

The House met at Half Past Eight of
the Clock.

[MR. SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

9-30 A.M.

PAPER LAID ON THE TABLE

FIRST REPORT OF THE NATIONAL INCOME
COMMITTEE

The Minister of Finance (Shri C. D.
Deshmukh): I beg to lay on the Table
a copy of the First Report of the
National Income Committee. [Placed
in Library. See No. IV.0.0I(1)].

Mr. Speaker: Copies of the Report
of the National Income Committee just
laid on the table of the House have
been received from the Ministry of
Finance and have been placed in the
Parliamentary Notice Office. Hon.
Members may obtain a copy of this

Report from the Notice Office on
request.
TARIFF COMMISSION BILL
The Minister of Commerce and
Industry (Shri Mahtab): I beg to
move:

“That the Bill to provide for the
establishment of a Tariff Commis-
sion and to regulate its duties and
functions, be referred to a Select
Committee, consisting of Shri
Gokulbhai Daulatram Bhatt, Shri
S. N. Das, Pandit Munishwar Datt
Upadhyay, Prof. K. T. Shah, Dr.
Panjabrao Shamrao Deshmukh,
Shri V. S. Sivaprakasam, Shri
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O. V. Alagesan,. Shri Annarao
Ganamukhi, Shri Raj Bahadur,

Kaka Bhagwant Roy, Shri M. L.
Dwivedi, Thakur Lal Singh, Shri
G. A. Thimmappa Gowda, Shri Jai
Sukh Lal Hathi, Pandit Thakur
Das Bhargava, Shri P. Kunhi-
raman, Shri Arun Chandra Guha,
Shri Chimanlal Chakubhai Shah,
Dr. C. D. Pande, Sardar Sochet
Singh, Shri Dattatraya Parashuram
Karmarkar, Shri Mohan Lal
Gautam, and the Mover, with in-
structions to report by the last day
of th.e first week of the next see
sion.”

This is a very important measure
which I am recommending to the
House for its acceptance, in view of
the fact that if this motion is accept-
ed Government will be committed to
a permanent or continuous policy of
protection nct only in the interests of
nascent industries but also in the in-
terests of the development of new
industries in this country. On this
occasion it will perhaps be worth
while to recall the past history of
tariff in this country and its chequered
career since 1919. Before 1919 the
question of any kind of protection to
Indian industries was practically not
existing even in the thought world of
the then Government. Only in 1919
the Fiscal Autonomy Convention was
held, and in 1921 the Fiscal Commis-
sion was set up and they recommended
in favour of discriminating protection.

"They also suggested that a permanent

Tariff Commission should be establish-
ed. These recommendations of the
then Fiscal Commission were not ap-
parently accepted by the then Govern-
ment, although in 1923 a Tariff Board
was set up In order to consider the
cases of several of the then existing
industries. One of the conditions for
granting protection at that time was
that the industries must possess suffi-
cient natural resources and those
natural resources were mentioned in
the following words:

“The industry must be one pos-
sessing natural advantages suce as
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an abundant supply of raw mate-
rial, cheap power, a sufficient
supply of labour and a large home
market.”

The other conditions which were
attached to the grant of protection
were:

“It must also be one which
without the help of protection
either is not likely Yo develop at
all or is not likely to develop so
rapidly as is desirable in the in-

_terest of the country.”

And filnally:

“It must be proved that the in-
dustry will eventually be able o

face world competition without
protection”.
So protection in  those days was

granted under these handicaps, as 1
would say. The Tariff Board examin-
ed as many as thirtyseven industries
from 1923 to 1939. and those hon.
Members who were Members of the
then existing Central Legislature must
be remembering now the excitement
which was created  then when protec-
tion was given to the steel industry
specially, and to the sugar industry.
The industries which received protec-
tion in those days were mainly: Iron
aind Steel, Cotton, Sericulture, Bamboo
paper, Matches, Sugar, Heavy Chemi-
cals. Today, out of those industries,
only two industries are enjQying pro-
tection up till now. Then, during the
war many new industries were set up
in this country because imports of
foreign goods did not arrive—practi-
cally stopped in many cases. There-
fore. under the stress of circumstances
many new industries sprang up in this
country, and a prornise was given to
these new industries that when the
vpportune time would come the ques-
tion of protection would be considered
in favour of them. So in 1945 again
a Tariff Board was set up to consider
the casas of these industries. There
too, although the first condition that
the industry must possess the neces-
sary natural advantages was dropped,
another condition was attached to the
granting of protection and that was
that “the industry is established and
condugted on sound business lines”.
And th#& further conditions were that
“having regard to the natural and eco-
nomic advantages enjoyed by the in-
dustry and its actual or probable cost,
1t is likely within a rcasonable. time
to develop sufficiently to Le able to
carry on successfully without ' protec-
tion or State assistance”™ or that “it is
an industry to which it is desirable in
the national interest to grant nrotection
or assistance and the probable cost of
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such protection or assistance to the
community is not excessive”.

A number of industries have been
investigated since then and a number
or industries also have been given
protection as recommended by the
Tariff Board. The Bill which I have
placed before the House goes far from
the previous history of tariff policy,
and the Bill here is very different in
its scope from the Tariff Boards which
we had since 1923. The Bill, parti-
cularly clauses 11 and 12, will give an

"idea as to the scope of this Bill. And

that scope has been deliberately given
to the proposed Tariff Commission.

First let me briefly deal with the
main policy behind this Bill and, also
the responsibility involved in recom-
mending a step as has been proposed
in this Bill. As I have already stated
brtefly, the Indian industries have
passed through a stage of hostility on
the part of the Government at the
initial stage, and then a stage of hesi-
tancy on the part of the then Govern-
ment at the next stage. Now, the
question of hostility does not arise to-
day. The question is whether the
policy of hesitancy will be continued
or whether a deflnite policy should be
laid down. While deciding upon that
we have to take into consideration the
present opinion, as expressed by many
important persons, with regard to the
use or abuse of the protection given
to many industries, If the House will
commit the Government to a per-
manent policy of protection, not only
in the interests of nascent industries,
the alreadv existing industries, but
also in advance for the coming indus-
tries, the question is whether it is not
desirable at the presecnt moment to
recall the opinions expressed frequent-
ly with regard to the abuse of the pro-
tection by several industries. Tariff
protection naturally means an indirect
burden on the consumers. Now should
the consumers bear that biirden even
indirectly, and in whnse interest? At
one time it was said that industry is
the hackhone of a nation and therercre
industry haos to be supported. Today
it might be said that. this was -the
siogan when the consumers,K were
{reated as hewers of wood and
drawers of water in the days of bour-
geois economy. In these days of plan-
ned economy should it be considered
necessary that the industrics should
be given protection at the cost of the
consumers? If so. is it not a step in
favour of the bourgeois, if | may use
that terminology on this ovccasiom?
Here two points have to be taken into
consideration. Situated as we are
here in India, if we. think cf a fuily
planned economy as in the case of some
manufacturing countries, we may not
think c{ any Kkind of tariff protection.
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In that case the entire industry has
to be controlled fully and not in the
way we have been doing and then that
perhaps will require a different set of
-circumstances and a different type of
administration but placed as we are in
the midst of the conditions prevailing
not only in this country but also out-
side, according to me, we have to see
that industries are developed in this
<ountry, although steps may be taken
to control those industries in such a
way that they might not exploit the
general consumers in the interests of
a few. Those steps are absolutely
necessary. The two things we should
Jhave to take into consideration are
provided in this Bill. First of all pro-
tection is proposed to the industries
which are existing today but which
-cannot compete with the industries
-abroad and also to the industries which
should be started here but which are
not started because sufficient protec-
‘tion is not assured to them. In these
cases there is no doubt that situated as
we are. it is the duty of the Govern-
ment, it is the duty of the nation and
it is the duty of the consumers also to
see that the industries are developed
here in this country and at the same
time, it is the duty of the Government
and it is the duty of this House, repre-
senting the general consumers as they
do, to see that the protection which is
given to those industries is not abused
in any way. A number of cases may
be cited to suggest that in many cases
protection has been abused in the sense
that the prices have been kept high and
no improvement has been made in the
industries in order to reduce the prices
to help the consumers but I must say—
and I have said it in reply 1o many
questions in the House—that up till
now Government had no machinery to
enforce any kind of watch or control
over those industries which have been
given protection. Now the protected
industries have been enjoying protec-
tion and there was no machinery to
find out whether that protection is
taken advantage of by the industries
in order to develop themselves and
ultimately enable them to reduce the
prices in the interests of the con-
sumers. This Bill provides for a
machinery of that type. The Tariff
Commission which I am proposing will
have the necessary powers to enforce
a continuous watch and control over
those industries and to look into their
records. to go into the conditions pre-
vailing in these industries and to take
such steps as may be found necessary
In order that the industries might not
?ﬁ):se the protection which is given to
m. 4

Another. new proposal which' has
been introduced in the Bill is this:
Not only the existing industries will
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be considered for protection but also
the coming industries. I have in view
several industries which have been
thoroughly examined tor the last
several ycars and which are essential
industries such as synthetic petrol,
steel and many other essential indus-
tries which require some assurance
protection in advance so that the part-
ies might come forward and start the
industries, so that the capital may be
forthcoming for the industries. Since
there is no arrangement at the present
moment to have these schemes and
industries examined by competent per-
sons and assure some kind of protec-
tion in advance. nothing has been done
up till now. The scope of the Tariff
Board does not contain the advance
assurance of protection and this Bill
makes provision for that kind of ad-
vance assurance of protection. after
due examination by the Tariff Com-
mission.

These are the two points which I
would request the House to keep in
view and particularly clause 11. So
far as the protection to the existing
industries is' concerned, the House is
well acquainted with the procedure
fol'lowed uo till now, but so far as
the coming industries go, the
House will bear in mind the new pro-
vision which has been introduced, that
is to say, the Tariff Commission has
been given the power; a definite func-
tion has been assigned to that body to
go into the questions of the proposed
industries and examine their schemes
and to recommend if any advance as-
surance of protection can be given to
them or not...

Shri Sidhva (Madhya Pradesh):
With your permission, Sir, may I
request the hon. Minister to elaborate
the point about the proposed new
industries which are to come into
force? May I know if protection will
be given to both the big and small
industries? If protection is to be given
to the small industries, may I know
with what guarantees?

Shri Mahtab: Exactly that is the.
point I am making out. I can give
you deflnite instances of two big
industries. One is manufacturing
synthetic petrol in this country. A
regular scheme has been submitted to
Government and the capital also will
be forthcoming provided a definite as-
surance of some kind of protection is
given to them. I need not say what
sort of protection they want. Proba-
bly I will not be able to tell the House
the exact amount of protection they
want; they want protection in the
shape of some concession in excise
duty on- their production, but there is
no machinery now to examine that
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scheme and to give that advance as-
surance of protection. Similarly with
regard to steel. At least two schemes
are now before Government, and if
any kind of advance protiection can be
assured to them, they will conie into
being but there is no scope at the
present moment to give them any
advance assurance of that type. With
regard to the coming industries it is
not only the big industries which are
to be examined by the Tariff Commis-
sion but also small scale industries
are to be examined by thesTariff Com-
mission, if they consider it necessary.
I would refer the hon. Member to
clause 11 (1) (a) which reads as
follows:

“The Central Government may
refer to the Commission for in-
qQuiry and report any matter re-
quiring in its opinion—

(a) the grant of protection
(whether by the grant of subsidies
or the levy of protective duties or
otherwise) for the encouragement
of any primary or secondary in-
dustry in India (including any in-
dustry which has not started pro-
duction but which is likely to do
so if granted suitable protection);”

Even today protection is given to
many small scale industries. The
difference here will be that although
an industry has not been started. if an
assurance of protection is given, the
industry will be started. In that case
aiso, the case may be referred to the
Tariff Commission for their examina-
tion. The difference has been made
between the two cases. one is with re-
gard to the existing industries and the
other with regard to the proposed
andustries.

Then, hon. Members will find from
the provisions of the Bill the powers
which have been given to the Tarifl
Commission to collect information,
and to secure the co-operation of the
Industries in their work. That power
is necessary and is required for the
purpose of keeping a regular watch on
those industries which receive protec-
tion from .the Government. If the
House decides upon a regular watch
being kept on the industries enjoying
protection, then, these powers have in-
evitably to be given to the Commission
in order that steps may be taken. In
this connection, I may say frankly that
the .recommendations of the  Tariff
Board up till now have not received
the same type of examination as they
ought to, because of want of machin-
ery and because of want of that kind
of detailed examination. I may give
a few instances. In many cases, the
Wariff Board has recommended not
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only protective duties, but also facili~
ties with regard to railway freight and
with regard to other measures which.
Government might take. But, since
those points which are besides levying
duties have not been dealt with in
detail, it has not been possible for the
Government to take steps accordingly.
For instance, in the case of certain
industries, the Tariff Board has recom-
mended that the railway freight
should be reduced. This is a general
recommendation. They have not the
opportunity to examine in detail the
question of railway freight not only
with regard to that particular indus-
try, but the whole general scheme of
railway freight. Since they have no
materials before them, they could not
examine it, and therefore the recom-
mendation was of a general ‘nature
and it was not possible for the Gov-
ernment to close g examine and take
action on that. ere, the proposal is
that the Tariff Commission will have
the necessary material before them,
examine in detail all kinds of protec-
tion and also all kinds of assistance
which they will recommend to the
Government and it will be easy for
the Government to take action on the
recommendation of the Tariff Commis-
sion.

I shall briefly refer to sub-clause
(2) of clause 11 which provides for
i}l!'nmediate action. The provision is
this:

“Where in the opinion of the
Central Government, it is expedient
in the public interest that im-
mediate action is required, it may
take action to impose, vary or
abolish any protective duty or to
grant, vary or abolish any sub-
sidy without obtaining the report
of the Commission, but where it
does so, the matter shall be refer-
red to the Commission for inquiry
and report as soon as may be after
the action is taken.”

Here is a provision for immediate
action. Immediate action is neces-
sary nowadays because of the ever-
changing situations with regard to
imports and ever-changing positions
with regard to the availability
of varlous types of essengial
goods and essential raw materials
which are necessary for our industries
here. .This kind of measure should
not be construed to mean that any
additional power is being taken over
by the Government. But, in the
course of ordinary work, it is Just
possible that in the absence of a power
like this, a definite harm may be done
to the industries here, as can be proved
from many past instances. You will
find that clause 11, sub-clause (1) (c)
provides for action to be taken In
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relation to the dumping of goods in
the market occasioned by excessive
import, manufacture or otherwise.
Here also, hon. Members might have
heard or may be aware of various
complaints on behalf of local manufac-
turers against heavy imports. As a
matter of fact, there is no machinery
here at the disposal of Government
to know exactly how much is manu-
factured locally, how much really is
the demand and how much should be
imported. ere trouble arises. If the
local production is just sufficient or a
little less than sufficient. and if there
isy @ import, the prices rise. If im-
ports are allowed, the local industries
suffer. It is a very difficult position
which Government have to face on al-
most every occasion so tar as imporis
are concerned. Here is a body, the
Tariff Commission, who will examine
the details of production. the demand
of the country and recommend to the
Government how much imports can
legitimately be allowed into the coun-

try of those articles. If we keep in.

view this provision, then. sub-clause
(2) of clause 11 should not create any
difficulty. Sub-clause (2) simply gives
the power to Government to take
action which will be referred to the
Tariff Commission later on; but it
gives the Government the necessary
power to take immediate action when
necessary. Assuming that Government
misbehaves, or wants to patronise any
particular industry without any suffi-
cient reason, and immediately levies
a duty or stops imports or takes some
steps which will put the consumers
in a very inconvenient position, and
will adversely affect the interests of
the tonsumers, when the matter is
referred to the Tariff Commission, the
Tariff Commission being a responsible
body, being a competent body to give
judgment on this matter, and if they
come to the conclusion that the action
of the Government was not justified, in
that case, there are many platforms
on which the Government can be cri-
ticised. Any Government having a
sense of responsibility will not dare
take that kind of step which will ulti-
mately land them in vigorous criticism
not only in this House but also in the
Press and platforms. Therefore, that
is not a very objectionable proposal
which has been made here in sub-
elause (2) of clause 11.

Taking the whole Bill, as it is, a
permanent Tariff Commission com-
mitting the Government to a perma-
ment policy of protection, is a very
important step according to me. It
anybody asks me how this will stand
when the entire industry of the country
will be planned and when the entire
industry of the country will be con-
trolled, I personally cannot say ahead,
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how this will stand in those circum-
stances. But, I can say that even in
those circumstances, even though this
law as it stands, may not be operative,
the usefulness of a body like the Tariff
Commission will be more clear then,
because this is a body competent to
examine the case of each industry,
examine the details of protection which
those industries require against com-
petition with other industries, and
therefore the existence of a Tariff
Commission will be useful not only in
the present circumstances, but in the
circumstances which many hon. Mem-
bers can visualise today, namely. a
fully controlled economy of the country.
It may be called by another name; but
the usefulness of a body like this will
be more clear in those ¢ircumstances.

Then, with regard to the two types
of industries, the existing industries
which are struggling, or even well
established industries, well established
in their own sense, but which cannot
compete with other more ' advanced
industries of other countries. the ques~
tion of their protection will be con-
sidered by the Tariff Zommission.
Then, there are the proposed indus-
tries. Their case too will be considered
by the Tariff Commission. Another
power has been given to the Tariff
Commission and that is, the Tariff
Commission has been empowered to
start investigation suo motu, on their
own initiative; even though ttie case
has not been referred to the ‘Tariff
Commission, if the Tariff Commission
thinks that the case of an industry has
to be investigated and a recommenda-
tion mede to the Government, the
Commission has been empowered to
take up investigation on their own ini-
tiative also. Therefore, you will see
that the Tarif Commission has been
given full powers as I have described
in the Statement of Objects and
Reasons. This body is a quasi-judicial
body. It is a body which will be con-
stituted under the authority of thig
House and therefore, there is no likeli-
hood of this body being influenced in
any way by any interested party. The
qualificagions which have been pres-
cribed for membership of this Com-
mission will ensure the selection of
highly cempetent persons, persons of
admitted integrity. Also the emolu-
ments proposed will go to show what
type of persons are in view for the-
constitution of this body.

10 AM.

Now, I need not go into the details
of the various provisions of the Bill at
this stage. I have placed before the
House the broad features of the Bill
and also the policies. There is more
than one policy involved in this Bill,
1 ml?ht enumerate them for the bene-
fit of the House, so that hon. Members

’
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may take them into cqnsideration
while discussing the provisions of the
Bill. First there is the policy of giv-
ing permanent protection to local in-
dustries to which Government are
committing themselves by this Bill
This may mean an indirect burden on
the consumers: but the consumers will
have to take up that burden for a little
while in their own ultimate interest.

Shri Sidhva: What is meant by per-
manent protection?

Shri Mahtab: Since this is a per-
manent body, Government is commit-
ted to the policy of giving permanent

rotection not to one industry but to
gxe policy of. giving protection to all
deserving industries. Since this is a
permanent body at no stage will any
industry here be allowed to suffer
due to competition from  industries
abroad. If one industry ! 'ings down
the price of its products to the level
of the imported product, then the con-
sumers will not be hard-hit in any
way. When imported goods come to
compete with local products, this Com-
mission will come into the picture.
Even if,the Government did not refer
the case to the Commission, the ini-
tiative could be taken by the Com-
mission.

Skri Sidhva: But permanent protec-
tion far ...

Mr. Speaker: What the hon. Minister
really means is that the country will
be committed to the policy of protec-
tion as against free trade.

Shri Mahtab: That is it, Sir. The
Government is permanently committed
to this policy. That is number one.

The second policy is that not only
will this apply to the existing indus-
tries but it will apply also to the pro-
posed industries. The next policy is
that the Tariff Commission has been
given the power to keep a close watch
on the industries which have received
protection so as to see that they do
not abuse the protection. These are
the broad features of the Bill. It is
just possible that these principles are
not fully contained in the provisions
of the Bill and that these provisions
may be considerably improved. But
that is the work of the Select Com-

* ‘mittee. I ‘therefore recommend this
motion for the acceptance of the
House. After listening to the discus-
sion that will take place I shall try
my utmost to clear any points that
might be raised.

Mr. Speaker: Motion moved:
“That the Bill to provide for the

establishment of a Tarif Com-
mission and to regulate its duties
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and functions, be referred to a
Select Committee, consisting of
Shri Gokulbhai Daulatram Bhatt,
Shri S. N. Das, Pandit Munishwar
Datt Upadhyay. Prof. K. T. Shah,
Dr. Panjabrao Shamrao Deshmukh,

Shri V. 8. Sivaprakasam, Shri
O. V. Alagesan, Shri Annarao
Ganamukhi, Shri Raj Bahadur,

Kaka Bhagwant Roy, Shri M. L.
Dwivedi, Thakur Lal Singh, Shri
G. A. Thimmappa Gowda, Shri Jai
Sukh Lal Hathi, Pandit Thakur
Das Bhargava, Shri P. Kunhi-
raman, Shri Arun Chandra Guha,
Shri Chimanlal Chakubhai Shah,
Dr. C. D. Pande, Sardar Sochet
Singh, Shri Dattatraya Parashu-
ram Karmarkar, Shri Mohan Lal
Gautam, and the Mover, with in-
structions to report by the last
day of the first week of the next
session.”

Shri M. A. Ayyangar (Madras): I
welcome this measure most heartily.
I expected that this would be taken

.up soon after the Fiscal Commission

had made its report and I find that
the Governiment have not delayed the
matter, but have brought it as early
as possible.

. The Fiscal Commission made devia-
tions from the original policy of dis-
criminating protection and that has
been referred to by the hon. Finance
Minister. Hitherto, from 1921 the
previous Government was chary of
giving protection to our industries.
We were tied to the coat tails of the
United Kingdom and many other
considerations than the best interests
of India weighed with the authorities,
though this was not openly stated.
Discriminating protection was being
given in a niggardly fashion. A num-
ber of conditions were imposed-—that
the raw materials should be available
in the country, that within a reason-
able perlod of time the industry must
be able to stand on its own legs—and
it was assumed thal there was a per-
manent conflict between the consum-
ers on the one hand and the trade on
the other. Further there was no per-
manent body to go into these matters.
The Tarif Boards were like ad hoe
bodies appointed from time to time.
Durlng'the war a number of industries
came into existence on the assurance
given to them by the Government that
they would be protected after the
period of war was over. Thus Gov-
ernment was committed to this policy
and so the Fiscal Commission was ap-
pointed to go into this matter and to
make their recommendations for the
future. They have advisedly taken
into consideration the ruestion of pro-
tection to all the industries, not only
as a fiscal measure, but also as assie-
tance given to industries as a measure
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of relief. This is done in various other
countries, For instance, though cottcn
is not grown in Great Britain, Lanca-
shire is one of the biggest producers
of textiles in the world. Likewise
though Japan does not produce cotton,
by mere import, they have {he textiie
industry as one of the biggest indus-
tries of their country. Similarly
though the raw materials may not be
available In this country, sonie indus-
tries may get establishea here and the

cost of the raw materials may be.

small compared to that of the manu-
factured product. Therefore, the
grounds for the grant oi protection
have been liberalised. As a matter of
fact, though it is not so stated, many
industries ought to be established in
this country and in the initial stages
if there is the prospect of their esta-
blishing themselves, they should be
given protection and the measure of
protection is a matter which has to be
decided by the Tarifi Commission. I
am glad the Government have accept-
ed the recommendations made by the
Fiscal Commission, though they have
not said so. That is their intention,
inasmuch as they have embodied these
conditions in clause Li of the Bill
This is a tacit admission, recognition
and adoption of the principles recom-
mended by the Fiscal Commission. 1
am glad also to see that the Goevern-
ment have tried to implement those
recommendations in this Bill, by
establishing a permanent Tariff Com-
mission. hoc commissions would
not be useful. For ouc thing, as the
Fiscal Commission has recommended,
it is necessary to watch the progress
of the industry, the manner In which
the protected industries are carrying
on their development and how the
conditions under which the jrotection
was granted are varying, whether the
expectations raised at the time of the
grant of protection are being fulfilled,
whether only the least possible burden
is being placed on the consumers and
so on. It has also to sce whether once
it has established itsclf, the industry
is prepared to reduce the quantum of
protection and whether methods of
rationalisation etc. are being adopted
or whether they are stlll continuing the
same old methods and appealing to
Government for continuing the pro-
tection. These are matters which have
to be watched from time to time. For
want of an agency and the Govern-
ment itself being preoccupied with
other matters. not being itself techni-
cally qualified to do thot with the ad-
vice of an expert body. the existence
of a permanent Commission is abso-
lutely necessary. And that is the
recommendation made by the Fiscal
Commission which has been accepted
by the Government and in this Bill
they want to implement it. 1 welcome
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the decision taken by the Government
and also the manner in which they are
trying to implement 1it.

So far as the qualifications are con-
cerned the Government must be free
to appoint such persons on the body
as are qualified. Though tne jualifica-
tions cannot be set out in detail to be
applied to all cases. ‘Lhe Government
must take care to appoint eminent
persons well versed in industry and
commerce and other admiuistrators
also, who can hold the scales even.

As regards the furctions of the
Commission under Chapter II{ I would
like {0 make reference to one or two
matters., Once the 1arMf Commission
is established I would like that all
cases for protection required by indus-
tries should be referred to the Tariff
Commission and this should be made
obligatory. Though it is not stated in
those terms, that is implied in sub-
clause (2) of clause 11, which says
“where in the opinion of the Central
Government it is expedient in the
public interest that immediate action
is required, it may tuke acticn to im-
pose, vary or abolish any protective
duty or to grant, vary or abolish anv
subsidy withoul obtaining the report
of the Commission.” From the langu-
age it is clear that under ordinary
circumstances ‘when in the opinion c?
the Government an industry requires
protection they will rofer the matter
to the Commission. [ -woula urge up-
on the Select Committee to consider
the desirability of imposing this pre-
cedure as an obligation on the Gov-
ernment, namely, to rcfer all cases
which in their opinion require protec-
tion to the Tariil Comrission. Clause
11 says that ‘“the Central Government
may refer to the Commission for in-
quiry and report any matter requiring
in its opinion the grant of protection”.
Sub-clause (2) empowers the Govern-
ment under particular conditions and’
circumstances to grant protection, even
without referring to the Commission
and then thereafter placing the matter
before the Commissicn. The wocd’
“may” in sub-clause (2) will have
meaning only if it is interpreted to,
mean ‘shall”’. Instead of leaving it
vague I would urge upon the Select
Committee and the (iovernment tc
consider the desirability of changing
the word “may” into “shall” when
once there is a permanent expert budy, |
the members of which are appointad,
for a period of ihree years and who
are also expected to waich the pro-
gress of the protection granted, the.
Government must be obliged to refer
the matter to the Tarift Commnussion,
except in such exceptional cases, for
‘2,2h)iCh provision is made in sub-clause
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The preamble to qlause 11 says:

“The Central (jovernment may
refer to the Commission for in-
qQuiry and report any maltes re-
qQuiring in its (pinion the grart of
protection.”

It is said that the Guvernment must
make up its mind that a particular
industry requires protection and there-
after alone they reisr the maiter to
the Commission. Oi. the other hand I
would urge that 1n ail cases where an
industry or group of industries, large
in number, make an application to tire
Government, the Government shall leave
it to the Commission to say whether
protection ought or ought not to be
granted. Where 1t is a case of a small
industry or one of many factories in
an industry asking for protecticn
prima facie it need not be referred to
the Commission. All that I am urging
on the Government is nct to take upon
itself the question of deciding whether
a particular request ought to be refer-
red to the Commission or not, having
once created an cxkpert body like the
Tariff Commission. The power to
find out whether an industry requires
protection before serding up the mat-
ter to the Commission, eiven that
should be referred tc the Co.amission.

Then as regards reference to tne
Commission of additional matters,
even those matters which are referred
to in sub-clause (a) of ciause 12
should also be reported on by the
Commission. Tn an enquiity on the
grant or otherwise o! piotection these
other matters have necessarily 1o be
taken into account such as the 1uan
tum of protection, its duration, pro-
tective tariffs and subsidies and their
effect on the general level of prices
WNaturally the Commission will take
into consideration theze raatters Lefore
they recommend the kind, quantum
or the period for which protection has
to be granted. This is inherert in any
inquiry. Let it therefore not be sald
that only on a further reference by
the Government these matters must
be reported on. The cort of living of
any specified class of people and the
different sectors of the country’s eco-
nomy etc. are matters which are for
the Parliament to consider and come
to a conclusion before giving its final
:fproval to the graut or withhoiding

protection. Under those cirrum-
stances I would ask the Select Coni-
mittee to include (a) in clause 11 for
the purpose of report and not meraly
make it optional for the Government
to ask for a report. So far as sub-
clauses (b), (c) and (d) of clause 12
are concerned those are mattcrs which
the Commission need nct go into, un-
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less asked for by the Goverrmenat. 1
would urge upon ihe¢ Select Cornumittee
to see that so far as sub-clause (a) is
concerned the Commission must in-
clude in every one of its repdrts either
recommending or withhoiding protec-
tion for any particuiar industry, their
findings on the items mentioned there.

As regards the principles tc be taken
into account in moaking any inquiry
under clause 11(1) (a) I agree with
the number of principles set out. They
have been taken from the Fiscal Tom-
mission’s report. In additior I wrould
urge one or two things (o be taken
into consideration.

Hon. Members are aware that the
grant of protection or the knposition
of a higher duty is not the only thing
that gives protection to an indust.y.
As a matter of fact even if ti-c protec-
tive duty is removed the exchange a:.d
quantity controls arc giving the neces-
sary fillip to industries. I can refer
to one instance. So far as the sugar
industry is concerned, though the duty
has been removed it is next to impos-.
sible to get sugar from foreign coun-
tries. Till recently we had nn foreign
exchange and Cuba is in the hard
currency area. So there are various
other factors such as deficiency in ex-
change that may operate in the ran-
ner of protection. They will have to
be taken into crnsideration in  the
grant of protectina.

So far as the Pay Co.mniission is
concerned, the dearness allowance
must vary according to the index of
prices and s0 on. Likewise to some
extent a variation may also be recom-
mended so that the additional measu-
res of protection granted may vary
from time to time. Instead of the
Tariff Commission lcoking into the
matter again and again the protection
which they recommend for a perind
of three or five years may be a varia-
ble quantity, which may bte adjusted
from time to time. The Select Com-
mittee may take lhat also into ~on-
sideration.

The Deputy Minister of Commeres
and Ind (Shil Karmarkar): On a
point of clarification. Docs the hnn.
the Deputy-Speaker suggest that it
should be the function of the Tariff
Commission also to prescribe quanti-
:rth;e control as s measure of protec-

on?

Shri M. A, Ayyangar: No, as a mat-
ter of fact the Fiscal Commission did
not recommend quantitative controt
at all. I would earnestly urge upon
the Tariff Commission, in maki
recommendations regarding grant l:m‘f
protection, to take into consideration
quantitative and other controls that
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are already existing. I ought not to
be understood to mean that protection
ought to be granted by way of quanti-
tative controls—far from it. On the
other hand, if on account of exchange
difficulties quantitative controls are
imposed and there is already a kind
-of protection enjoyed by an industry,
then the exchange difficulties may at
some timc ease and quantitative con-
trols may be rembdved. It all depends
largely on the international situation.
‘Therefore, if today an industry seeks
protection and having regard to the
-existing conditions protection is grant-
ed, then let it not be once again refer-
red to the Tariff Commission in a short
time as to what should happen if these
-controls are removed. Possibly, under
those circumstances it may require an
additional amount of protection. In-
stead of going into these matters after
six months or as soon as the controls
are lifted, I suggest that these factors
must also be taken into account and
provision should also be made for the
increase or decrease of the quantum
of protection according to the changed
facilities. If the exchange facilities
drop down additional protection may
have to be granted, and if there are
more stringent controls protection may
have to be increased. Similarly pro-
vision on a sliding scale should also
be made for an envisageable period of
time, say. for three years, within which
having regard to the fuctuations
protection also should automatically
be either increased or decreased.

Though it is an elaborate Bill it
deals only with fiscal matters. I would
urge upon Government and the Select
Committee to consider some of the
non-fiscal assistance that has been
recommended by the Fiscal Commis-
sion in the grant of protection. After
all, having regard to the conditions
under which industries are working
today, fiscal protection has gradually

ome less and less important; it is
ene of the several matters which go
to help an industry. More than one
chapter in the report has been devoted
t non-fiscal matters the adoption nf
which will help industry. Those
matters also may conveniently be re-
ferred to the Tariff Commission. The
subjects on which evidence is placed
before it will certainly include, for in-
stance, raw material, coal and power,
transport, labour conditions etc. These
are all the various other things on
which industry depends to a large
extent. If transport, for instance.
becomes a bottleneck then whatever
amount nf protection may be given
may not be adequate. Similarly coal
and gower. These are also matters on
Which the Tariff Commission may be
asked to recommend or to advise Gov-
ernment ag to what non-fiscel measures
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should be adopted to give assistance
to the industry in addition to the fiscal
protection that under this Bill the
Tariff Commission is asked to advise
on.

There is a provision here that the
Tariff Commission is asked to watch
the progress of the industry. I would
add that one of the conditions that
may also be looked into or one on
which the protected industry should
satisfy, is that no heavy dividend is
paid. The protected industries have
practically a monopoly; they exclude
all foreign competition and inside the
country also they have a monopoly
though among themselves they are en-
titled to compete. But there is a pro-
vision here that any kind of cartels
should be avoided. 1 am glad that
though the word “cartel” is not used
any kind of cornering is taboo. Apart
from this I would suggest, as I stated
earlier, that the industry should not
be allowed to make heavy and enor-
mous profits. That is one of the
matters which I would urge upon the
Select Committee to go into and which
I would request the Government to
consider favourably.

As regards labour conditions, in
their anxiety to establish themselves
some of these protected industries try
to improve themselves on sweated
labour. Conditions of labour also
ought to be satisfactory; it should not
be at the expense of labour that a pro-
tected industry ought to establish it-
self. That also may be taken into
consideration.

1 welcome this Bill. I hope that when
it emerges from the Select Committee
some of these suggestions may also be
carried out and it will be a measure
which I hope will help to a very great *
extent the establishment of a number
of industries in this country which
have not hitherto been established.
Before closing, I welcome the idea of
advance protection also which may be
considered. Some of my friends
thought that that was a new proposi-
tion that was Klaced before the House.
No doubt at that stage protection was
given in advance by the Government
even without any formal or ad hoc
inquiry. Later on a committee was
appointed. In the case of manufacture
of motor cars, when an Indian firm
has already bought the machinery, it -
urged on Government for grant of im-
mediate advance protection. I am
glad that that principle also has been
recognised by Government and suit-
able provision has been made for such
advance protection. But a number of
industries will come up for advance
protection and their cases have to be
examined very carefully. As pointed
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out by Mr. Sidhva, whether advance
protection is given to small or hig
industries. in exceptional cases ad-
vance protection has to be given but
the Government has o be chary as
regards the terms and conditions. I
would suggest that Government should
refer even such matters to.the Tariff
Commission before advance protection
is given.

8hrl T. T. Krishnamachari (Madras):
In supporting the motion before the
House I have one complaint to make
in regard to the manner 1n which Gov-
ernment arrange the business of this
Houre. Looking at some averages in
regard to discussions in the House of
Commons in the United Kingdom, I
found that out of 145 days—the average
number of days in a year when the
House of Commons sits—more than
half the number of days are utilised
for purposes of discussing policy. 1
q_uite recognise that that is a conces-
sion to the Opposition that exists in the
House of Commons and in this House
we realise that there is no Opposition.
Nevertheless. I think important matters
like the discussion of the economic
policies of Government come up before
us,only on occasions, few and far bet-
ween' and even during the discussion
of the Budget the time is taken up
largely in discussing matters which
though of great importance. neverthe-
less have a very narrow scope. I
therefore welcome this Bill as provid-
Ing an opportunity for discussing the
policy of Government underlying this
measure. and if the Chair will not rule
me out of order I would like at this
juncture .to review the policy of Gov-
ernment in regard to industries in gen-
eral and in regard to trade and com-
merce.

As my hon. friend, the Deputy-Speak-
er put it, this Bill before us is a result
of the report of the Fiscal Commission.
I would again like to mention to the
House that that report has not been
discussed by this House; no opportu-
nity has been given to this House to
discuss that report. The Report is an
important one and I would like to take
this opportunity of paying my meed of
tribute to those persons who consti-
tuted the Commission and particularly
to the Chairman for producing a
balanced, if not a revolutionary report
consistent with the naxrow terms of
&eference under which théy were opera-

ng. :

I would like to take this House to a
time just before the appointment of
this  Commission. The basis of this
Commission’s Report happens to be the
Andustrial policy statement of the Gov-
ernment of April 1848. That policy
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statement was, I think, discussed to
some extent in this House. Apparent-
ly the Government still stand by that

statement.  But there have Dbeen
various amendations of that pthy
statement; definitions by  various
members of Government etc. which

do not make it possible for persons
like myself and other people in the
country to understand exactly what
the Government’s policy is in regard
to the general economy of the country.
It is mentioned that this economy is
to be a ‘mixed economy’. Frankly, 1
cannot understand what this means.
In this I seem to be in the company
of people who ought to know better
than Ido on this particular issue. They
also cannot understand what exactly
this means. What is a mixed eco-
nomy? Government have not chosen
to define it for our benefit. But it
seems to me that if that policy state-
ment still holds good and the interpre-
tation by the Fiscal Commission of
that policy statement in para. 11 of its
Report is the correct one, then what
seems to hold the fleld is that private
enterprise properly directed and regu-
lated has a valuable role to play in the
economy of this country.

[Mr. DEPUTY-SFEAKER in the Chair]

1 would like to submit that if pri-
vate enterprise has a valuable role to
play—and I have no quarrel with that
dictum—it means that this economy
is an economy which will be directed:
to the immrovement of private enter-
prise. State enterprise comes in only
by the way where it is absolutely
necessary. If this is true, I am afraid
then that the Government have not
given directions to the Fiscal Commis-
sion in its terms of reference to review
the position of an economy which will
be dominated by private enterprise
and therefore in common  par-
lance Will be a capitalist economy,
and to recommend those conditions
that are necessary for the development.
of that cconomy and those restrictions
that are necessary, for preventing abuse
in that economy. .

I think the lessons of management
of a country’s economy furnished by
that great country where private enter-
prise is not merely a dictum, is not
merely a doctrine but is almost a reli-
gion—I refer to the United States of
America—those lessons have been
completely jost sight of when the Gov-

- ernment proposed their terms of re-

ference to the Fiscal Commission. I
lay emphasis on this particular fact,
not because I wish to make this &
platform for volcilng my own views
whether I llke private enterprise or
I.dslike it, or whether I plead for the
ate taking over the management of
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tndustries or I do not want that to be
done, but merely because if the policy
of Government is clearly that private
enterprise should be encouraged then
we have to import into this country
that climate which will not merely
encourage the entrepreneur but also
check the evils which private enter-
prise is so notoriously capable of pro-
ducing in the economy of a country.

I found a casual reference in the
speech made by you when you were
sitting along with us a few minutes
ago in regard to cartels. I lay em-
phasis on this particular point because
1 take your speech as being an en-
couragement to me to refer to this
particular matter: The problem that
has beset the American economy in its
being conducted as a private enter-
prise economy where the consumers’
interests are paramount has been this
question of cartels and monopolies or
what is called in econcmic jargon
‘oligopoly’. That country has been
striving all along to prevent concen-
tration of economic power in parti-
cular hands. not so much because of
the political significance attached to
it but because of the economic evils
that go along with it. That country
which is pledged to private enterprisg
economy has realised abundantly that
the consumer has to be protected. So
far as we in this country are con-
cerned. [ find that no attempts have
been ever made on those lines which
in my opinion, however imperfect
might be my knowledge of economics,
are the only nnes by which you could
save the consumer from the rapacjous
greed of the entrepreneur. If condi-
tions in America from the date of the
Sherman Act in the 1ast century, from
the date of the Clayton Act of 1914,
from the date of the appointment of
the temporary National Economic
Committee in 1938, have warranted an
enquiry into the working of oligopoly,
I believe that in this country it is very
necessary because the whole set-up of
the economy of this country is one
that might be called an approach to
oligopoly. Whether the concentration
has been on vertical lines or horizontal
lines, whether it is by means of hold-
Ing companies or by an injudicious
use of patent rights or by interlocking,
the fact remains that about a dozen
interests, at the outside. control the
economy of this country. If that is
8o and no provision is made against
an abuse of power by those interests
in the statutes, I am afraid......

Mr. Deputy-Speaker: May I invite
the hon. Member’s attention to page
3, Clause 11(1) (d) (iif) which says
acting in restraint of trade to the
detriment of the public”? That pro-

vision is gene
nych cases rally intended to cover
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Shri T. T. Krishnamacharl: I am
very grateful to you, Sir, for pointing
my attention to this provision, but as
the Chair would realize, that is only
in regard to one particular phase of it,
that is to say, charging unnecessarily
high prices and acting in a manner
which results in high prices being.
charged to consumers through limita-
tion of the quantity production, dete-
rioration in quality etc. Butl reully
the working of oligopoly is ¢omething
different.

Mr. Deputy-Speaker: But 11(1) (d)
(iii) is independent, it deals with “act-
ing in restraint of trade to the detri-
ment of the public” and covers cartels
and monopolies.

Shri T. T. Krishnamachari: I am not
for a moment saying that one inter-
pretation of these provisions might
not mean that the Government has the-
avoidance of oligopoly in mind, but
what I am saying is that initially the
problem has not been recognised. It
has been incidentally recognised and
perhaps it would be recognised inci-
dentally on more than one occasion as.
time goes on. The basis of my com-
plaint is merely the set of circumstan-.
ces that prevailed before the appoint-
ment of the Fiscal Commission. I am
not laying any charge agairs® the Gov-
ernment; I am merely laying a charge-
against ourselves as Members of this
House for not recognising the existence
of the evil which. in a capitalist eco-
nomy has to be dealt with, If it is
not a capitalist economy that is func-
tioning in this country ‘it is a different
matter altogether. What I am saying
is that if the industrial policy state-
ment of the Government is correctly
interpreted as it can only be inter-
preted as being one that more or less
plumbs for, or leans heavily in favour
of, private enterprise, then all the-
other set of actions taken in a country
where private enterprise is a religion
must necessarily follow and it could
riot merely be achieved by means of"
an indiréct reference to the  Tariff
Commission and by its recommenda-
tions thereon but by the Government
being conscious of the fact that it is
its paramount duty to see that the evil:
is checked and nipped in the bud. I
might also add that in spite of the fact
that for over sixty years the American
Government has been battling with
this evil, it is being defeated at every
step and today it has to be recognised
that monopoly interests more or less
control in America the major portion
of the industry of that country.
Not that I mean that by governmental
action we could successfully prevent
the operation of these factors. But.
the absence of governmental action
directly. not incidentally as it is pro--
posed 'in this Bill, would probably ag--
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gravate the evil rather than help the
consumer., That is one point that I
would like to mention.

The second point that I would like
‘to mention is this. I do not know if
I am treading rather on forbidden
.ground, but I would like to say that
the appointment of the Fiscal Com-
mission itself was not the result of a
deliberate policy followed in the
natural course of events but an inci-
-dental one arising because of certain
conflicts between certain Ministries of
~Government. I do not want to dilate
further on that subject, but that is so.
1 happened to be at that time enjoy-
ing, as I do on very rare occasions. the
confidence of some members of Gov-
ernment’ and I did represent to them
that the appoinment of a Fiscal Com-
mission at that time was not perhaps
opportune for the reason that any
"Fiscal Commission that is appointed
must have wide terms of reference, as
fiscal policy as understood to be today
and the terms of reference that ema-
nated ultimately, as I thought would
-emanate at that time considering the
conflicts that had arisen, would neces-
sarily be narrow. What I had in mind
was that the modern definition of fiscal
policy is something very wide and not
“+hat definition that was given to it in
1921 by the British rulers in this
<country or perhaps even acknowledged
at the time all over the world.

Today fiscal . policy is something
which is intimately connected with
‘public finance. public finance is sup-
‘posed to be the stabilising medium of
a fiscal policy. Therefore, I felt that
an investigation of the tax structure
of the country would be very neces-
.sary, because without it fiscal policy
cannot be properly formulated or
-controlled. It would be recognised by
Members of this House that even
‘within its limited terms of reference
the Fiscal Commission must have come
up against the problem whether their
:recommendation would not materially
reduce the revenues Government are
getting from customs; whether recom-
mendations in regard to incidental
advantages to be given to industry,
such as, you, Sir, suggested when you
were speaking would not mitigate
-4gainst the revenues that would ac-
~crue to Government in the matter of
"implementation of its excise policy.
tnevitably the question of regulation
-©of industry, encouragement to industry
-and protection given to industry im-
pinges in various ways on the tax
structure of the country. Therefore,
1 felt, and I believe it was recognised
by one of the eminent members of the
Cabinet at that time that there was
-some force in the argument that the
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terms of reference have to include
more or less a revision, or recommen-
dation for the revision, of the tax
structure of the country, but he felt
that in the circumstances in which the
Government was placed, the Fiscal
Commission could not be saddled with
any such responsibility.

During the last few weeks I have
heard in this House hon. Members
very seriously outting forward the
need for a taxation enquiry committee.
I do feel that when that committee
comes into being, perhaps, there will
have to be some kind of reorientation
of our own ideas on fiscal policy be-
cause the claims of Government, so far
as tax revenues are concerned - are
paramount and will have to be given
first place, as it must undoubtedly te
given first place. because no Govern-
ment can function without the money
necessary. Therefore, I felt when the
Fiscal Commission was going about
doing its work that while here was a
Commission manned by distinguished
men, devoting their time to a problem,
it has not been made use nf {0 the
fullest extent possible by giving them
additional terms of reference, which
ngay perhaps occupy them another six
months more, but which would enable
us to have a comprehensive view of
the fiscal positicn of this country and
the future nceds thereof.

Reverting back to this question of
statement of a comprehensive policy
after the statement of industrial policy
in April 1948, we had several other
factors which have come into being
since then and are now operating. We
had a statement regarding the appoint-
ment of a Planning Commission. We
know that there is an Economic Com-
mittee of the Cabinet that functions
more or less as an expert body and
oftentimes takes decisions about which
I do not want to advert. Then there
are ad hoc decisions taken by ad hoe
committees composed of members of
Government and perhaps members of
various State Governments. Often-
times it does happen that because of
these meetings, because of these deci-
sions, because of the advice tendered
at these meetings, some action is being
taken. That is why I feel that my
complaint was justified that there has
been no comprehensive review perio-
dically of the economic policy of Gov-
ernment by one member of Govern-
ment dealing with economic subjects
and that is a handicap to us today im
stating our views not merely on this

uestion of tariffs and flscal protec-
tion, but also on the question of indus--
try in general and the place that
private enterprise should have in it
such as is necessary in the discussion
of a measure of this nature. "



8166 Tariff Commission Bill

Coming to the report of Commis-
sion, I have read it with the care that
is very necessary in scrutinising the
report of a Commission of this nature.
I have also tried to read through the
written memoranda submitted by
various bodies and certain individuals
to the Commission. Of course, the
oral evidence tendered has not been
published: so one does not know what
was said. But I find that while one
set of memoranda submitted by the
commercial bodies is as good as the
other, there is one theme running
.1ght through all these and I have no
doubt that so far as that type of writ-
ten memoranda was concerned the
Commission had no difficulty in making
up their mind or in assessing what
the vested interests or the commercial
and industry community in this coun-
try wanted. But I lay emphasis,
however, on one particular piece of
written evidence that was submitted
to the Commission which in my humble
opinion, is the most provocative
of all. That was the written evidence
submitted by Prof. Gadgil of the
Gokhale Institute of Economics. Poona.
which as is characteristic of him is
both a bold and realistic review of
the position of the economy of this
country. It stresses the fact that it
would be impossible for the Commis-
sion to compromise on fundamentals
and he did point out that a regime of
indirect control as at present function-
ing is not socially useful. but on the
other hand, is utilised perhaps inci-
dentally as an instrument of further
entrenching of the power of particular
interests. He also pointed out an-
other factor which is as it were a fore-
cast of the tenor of the written me-
moranda from various commercial
bodies, namely, that vested interests
require only that part of controls that

help them and reject other controls .

which do not help them.

I am very happy to see that the
Commission has not fallen into the
pitfalls that inevitably must have
faced them and have steered clear of
them all. So far as their recom-
mendations are concerned. they take a
balanced view of the various points
of view that were presented to them.
But as the hon. Minister put it in a
different language this Bill before the
House is indicative of a policy of per-
manent protection. His statement
might be altered in a slightly different
way, namely, that in 1922 the inter-
ference of Government in industry was
exceptional; today it is a normal
feature. Because if the Government
and the House are committed to a
policy of protection where necessary,
they are also committed to making
Government controls and interference
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a normal feature of the day. There-
fore the vested interests in this coun--
try have to recognise, when they
praise this measure as being beneficial
tq them, that the consequence of this
measure is that they must also accept
the control of Government in regard
to the economy of this country, even
though the economy is avowedly and
to a very large extent an economy of
private enterprise. It is from this.
point of view that I would like to say
something about the criticisms on this
Bill, not yet voiced in this House but.
voiced outside.

One particular set of criticisms-
against this Bill, and perhaps against .
the policy of the Government is this—
and very possibly it was also one of
the reasons why a Fiscal Commission
had to be appointed—and that is the:
question of quantitative restriction of
imports. Sir, you made a reference to-
it in your speech. I would like to
amplify it a little further. Quanti-
tative restriction of imports is
today the order - of the day.
It is the order of the day because of
the balance of payments position. . It
might be that it will continue for a
long time. The restriction of imports
is dictated, or rather the restriction of
certain categories of imports is dic-
tated, by the views held by Govern-
ment—whether they are good or bad
is not a matter relevant for this dis-
cussion. But what is sought to be
done is that that discretion of Govern-
ment is being utilised in regard to a
particular set of factors, namely the
adverse balance of payments position,
and should be used for the benefit of
a particular set of people. And I see
that this has been urged by various
communications in the press, various
criticisms of Government policy. and
also various communications that have
been sent to Members of the House—
or copies of communications sent to
Government that have been sent to us.
] am very glad that the Fiscal Com-
mission has more or less set itself
against it. The reasons given by the
Commission are valid and sound.
They are all the reasons that can pos-
sibly be given. I am very happy also
in this connection to observe that this
Government, against which so many
people have got so much to say as
being a Government controlled by
capitalists, run by capitalists, influenc-
od by capitalists, has asserted its own
independence on a previous occasion—
I believe in 1948. The Tariff Board in
regard to protection to the bobbins
industry recommended, and the word-
ing was:

“We recommend that so long as
the licensing of imports of bobbins
is continued for balance of pay-
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ments considerations the desira-
bility of maintaining and expand-
ing indigenous production should
be kept in view and the quantum
of imports should be regulated
accordingly.”

Those were the recommendations of
‘the Tariff Board in 1948. The House
will perceive that they are not on all
fours with the recommendations of the
Fiscal Commission. There has been
a slight departure, although the de-
parture is only in so far as the res-
trictions continue for balance of pay-
ments considerations. But I am very
happy to see that Government in their
Resolution on this particular Report
have declined even to countenance a
temporary type of quantitative res-
triction which would give an inci-
dental advantage to an industry as
being something unethical. It is a
matter in which one can feel proud of
that Government would not Re influenc-
ed even to accept the recommenda-
tion of the Tariff Board in this parti-
cular matter. I do hope that the future
policy of Government would continue
to be the same, for the one reason
that it is against all economic princi-
ples to place quantitative restrictions
on imports unless it bé that an over-
riding consideration like the balance
of payments position is there.

The secuna factor is, whether in the
administration of tariffs consequent
on the recommendations of the Tarift
Board or in any other manner which
would affect the position of the con-
sumer in this country, the-paramount
consideration which the Government
will have always to keep in view,
according to my humble view, is that
this in a country with a low standard
of living, in a country where the
marginal rate of consumption pro-
pensity is very high, the consumer’s
interest has to be constantly watched.
This position of the-consumer is there.
Today what he considers is necessary,
or what he likes to buy today, he would
not buy tomorrow if his purchasing
power shrinks or the goods are not
easily available in the market as the
elasticity of his demands permit him
to do so. Anyv country with a low
standard of-living is bound to have a
hich marginal rate of consumption
propensity which more or less auto-
matically follows. And if consump-
tion propensity is further curtailed
for reasons that are sentimental, for
reasons. ethical, or for other reasons
like p#gtecting the vested interests
and so ®&n, unless all this is absolutely
necessary. let us bid good-bye to all
hopes of raising the standard of liv-
ing of this country. I would like to
say in this connection that we politi-
clans in this country generally = feel
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that all luxuries are bad things. And
after all what is a ‘luxury’? A luxury
of today is a necessity of tomorrow.
What was luxury some time back is a
necessity today. If perhaps thirty
years back even public service motor
vehicles were a luxury, today they are
an absolute necessity. Therefore when
we say that luxury items should be
banned, we do so irrespective of the
change in the ideas of the people at
large and irrespective of considerations
of raising the standard of living of the
people. 1t might even be that lipsticks
and face-powder are necessities today
and they do help to some extent to
raise the standard of living of the peo-
ple. I would say that there. is no use
laughing about this because our ideas
are progressing to what were medieval
ideas. We go about with a catalogue
of ‘“don’ts”—don’t do this, don’t do
that or don’'t do something else—with
a fiat prohibiting the use of a number
of things but nothing constructive to
offer. We would prohibit for the com-
mon man a few luxury things which
he indulges in. but we offer no sub-
stitutes for him. Therefore, if actually
this House and the Government are
wedded to a policy of raising the
standard of living of the people, it is
not quite so easy for us to ignore
certain types of ‘luxury’ goods which
are not very costly. Therefore, this
question of quantitative restrictions
based on a demand by an industry is
a thing which has to be straightway
declined for the reason that the para-
mount consideration of the Govern-
ment should be to raise ihe standard
of living of the people—leave alone
the question of patronage, pressure
politics and all that which may make
Government impose quantitative res-
trictions. Therefore I am very happy
that the Fiscal Commission has set it-
self against any such thing, even
though it may appear to our modern
industrialists that the Fiscal Commis-
sion is retrograde in its recommenda-
tion and that they are following blind-
ly the provisions of the Havana Charter
which is now dead. All that might be
said. I should like to congratulate
them on the bold stand they have taken
in the matter, where the natural in-
clinations of the average man are to
sail with the stream of the demand
rather than set himself against it.

1 would like to say a few words in
regard to the operative portions of this
Bill. The composition of ‘the Tarilf
Commission does not follow the recom-
mendations of the Fiscal Commission.
Not that I would like to accuse the
Government of having done something
which is very heinous. But I would
Jtke to say that considering the work
of the Tariff Board. particularly bet-
ween the year 1945 and today, I think
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the recommendation of the Fiscal
«Commission with regard to the strength
©of the Board is a very correct one. I
do not know why Government has
thought it necessary to change it. 1
.agree that any Bill that comes before
us when it becomes an Act involves a
certain amount of expenditure so far
as Government is concerned. This
democratic process, this process of
building up the economy of this coun-
try is an expensive process. We can-
not gef away from that. All that we
could see is that the expenditure is
usefully directed towards ends which
would benefit the country. If the
curtailment of the personnel of the
Board is for reasons of economy,
I think -the idcas underlying the policy
in this regard are misplaced.

11 AM.

I would like to refer to an indiscre-
tion on my part on a previous occas-
ion when discussing measures that
are recommended by the Tariff Board.
What I said then was in the nature of
a criticism of the working of the
Tariff Board and I believe the criticism
was more or less in the nature of
calling the reports perfunctory and the
inquiry not being adeguate. I could
now say that I had no intention of
casting any aspersions on the Tariff
Board but I did realize then and I do
realize now that the amount of work
that the Tariff Board was asked to
undertake from 1945 onwards was far
‘> much and in the very nature of
things their work could not be any-
thing but perfunctory. If you saddle
the Board with too much work and
keep its strength at three members
and with a staff not adequate for the
purpose, the reports are bound to be
perfunctory. We should see that we
do not fall into that error again. One

articular recommendation of the

iscal Commission is very noteworthy
in this connection that there should be
a statutory limit of seven members,
that is five in the initial stages allow-
ing the Government to raise it later
on to seven. Actually the Bill pro-
vides for the appointment of tem-
porary members. I think that is
rather not a particularly elegant way
of dealing with a demand of this
nature. I would rather that Govern-
ment agree, if it is proposed by the
Select Committee—and I hope it will
be proposed by the Select Committee—
that the Fiscal Commission’s recom-
mendations in this regard should be
acceoted ‘in its entirety. the strength
of the Tariff Commission should be
raised to flve with statutory permis-
sion for Government to raise it to six
or seven as the case may be later on.

I would like also that clause 8 here
which gives the power to the Tariff
Commission to employ adequate staff
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is amplified on the lines of the recom-
mendations of the Fiscal Commission.
The Fiscal Commission gives the
nature of the personnel that is re-
quired by the Tariff Commission,
scientific personnel, economic investi-
gators, cost accountants, etc. It would
be better to include this detail in
clause 8 for this reason because I know
the difficulty of the previous Tariff
Commission was that they had no
stafl of trained personnel. Afier all,
much of the work has to be done by
the trained personnel and scientific and
engineering talent is necessary, if the
Tariff Commission is to assist in the
successful working of all industries
and if we deny this merely because
some Under Secretary of the Govern-
ment says: “The Tariff Commission
is costing a lot of money”, we can as
well not have a Tariff Commission.
Tro inquiry will be imperfect if the
Commission is not provided with the
trained and technical personnel for
purposes of conducting the inquiry.

I would like to say here that the
Government might in future direct
the work of the Tariff Commission by
germitting individual members to in-
quire into the cases of industries of a
minor nature or in cases where the
work is revising the working of a
protected industry, and a bench of
three members in respect of the enqui-
ries where the bigger industries are
involved and the decision of the
Commission in all cases is ultimately
arrived at by the entire Commission
sitting together. These are matters of
detail but I would like that in order
to give an assurance that the Commis-
sion will be furnished with the neces-
sary staff the 1ecommendations of the
Fiscal Commission are incorporated
in clause 8 and that is not left more
or less in a nebulous way leaving it to
the discretion of an Under Secretary
or Deputy Secretary, who 1ill say
when the Commission wants an in-
crease in the staff: This could not be
done and that could not be done.
Otherwise it is not worthwhile to have
a Tariff Commission at all.

Only one word more I would like to
say in regard to protection being given
to industries that have not,begun to
manufacture and I am very happy
that you referred to that particular
point. I remember that about 13 -
months back when this question was
monted in the Hovse. I was one of
those who did not like the idea of
protection being granted before an in-
dustry started. Naturally one is rather
nervous about -assessing anticipations.
It is a very difficult thing to do and
I am afraid that my fears voiced in
the House on that occasion have more
or less come true. I must say that
Government have not furnished this




8172 Tariff Commission Bill

[Shri T. T. Krishnamachari]

House with the report of the Expert
Committee that went into the question
of protection to the motor industry.
I think that was very necessary con-
sidering the various assurances given
by Government on that occasion and
I would like to add that those assur-
- ances, formidable as they looked at
that time, satisfying as they looked
even (o cantankerous objectors like
myself are today a complete dead let-
ter. The Government did nothing in
regard to the control of the price of
spare parts. Actually the prices cf
spare parts shot up, in some cases they
went up 300 per cent. and in others
400 per cent. I am sorry to say that
one of the initiating firms that was
responsible for the granting of protec-
tion before manufacture raised the
price of motor parts by more than 200
per cent. The assurance given in re-
gard to aid being given to users of
public service vehicles was afterwards
completely ignored. I can quite under-
stand my hon. friend Dr. S. P.
Mookerjee who gave the assurances
having left the Ministry and Dr.
Matthai who reiterated those assur-
ances having also left they could not
be held responsible. The result is
that the assurances find a place in the

eedings of this House in cold print

the Library of the House and the
Government of the day has taken no
notice of them.

Then I come to the report itself,
which has a bearing on a particular
provision in this Bii. I read the
report—it was due to the courtesy of
a Member of the Select Committee on
the Finance Bill that I got a copy of
the report for perusal. 1 would like to
say that when I read the report, I was
reminded of a common saying in my
part of the country where a man who
was walking in the road found one
horse shoe. He took it up and said:
Yes I must now get a horse. I have
got one horse shoe; I will get three
more horse shoes and then I will get
a whole horse. The report says that
a particular factory has got the
machinery for machining certain
types of parts, gears, crank-shafts and
things of that sort. But it has no
facility for making forgings. Another
factory equally big has got machinery
for making forgings, but they have not
got the machinery for machining parts
which will make crank-shafts etc. So
it seems that something occurs some-
where and in course of time it is ex-
pected that something else will happen,
soithat we will produce the whole
horse. The logic is more or less like
that of & person who has found a horse
shoe, though it may be an exaggerated
versicn of the attitude of these indus-
tries The report itself ijs not a very
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encouraging report. It only envisages.
that if the promises that have been
made to the members of the Com-
mittee are fulfilled, certain parts are
likely to be manufactured in the course
of the next two years, but I think
that there is a case for reference to a
body like the Tarif Commission im-
mediately. It might be stated this ques-
tion has been referred to the Com-
mittee which is an Expert Committee
composed of members of the indus-
tries; and there is no need for further
scrutiny. But I would not agree. The
Committee was composed of experts.
in the trade and as they were rivals
in many cases and I suppose gentle-
manliness made them produce a
seemingly favourable report. I would
ask the Members of this -House to
merely read the report and judge for
themselves. The Members of Parlia-
ment have not been furnished with
the report and could not judge for
themselves even though the recom-
mendations were incorporated in the
Finance Bill and we passed it. There-
fore, anticipatory protection for which
provision has been made in this parti-
cular Bill might be a bull factor in
the starting of industries in the future
but it is a weapon which has got to
be very carefully used. If it is used
merely because somebody has sug-
gested it or some Minister has taken
it up and is treated as a matter of
izzat with the Government, it is not
going to do the country any good.

There are one or two remarks that
fell from the hon. Minister on which I
would like a little more clarification.
In regard to sub-clause (2) of clause
11, the hon. Minister said that it
authorises action by Government
without reference to the Tariff Com-
mission. As you yourself put it, Sir,
such a contingency might arise and
the Government may act in the man-
ner suggested. But. the trouble is,
oftentimes, they act not very wisely
and it cannot be rectified. The wora-
ing of that particular clause being put
in a statute might be interpreted by
some Government official to mean
that that action may be taken by Gov-
ernment without any reference to this
House. I do not think that that is the
correct attitude and I hope that is not
the intention of Government. We
have in this House been passing
measures giving Government powers
to act without any reference to this
House, and adding safeguards by
means of making them bring the
matter to this House and get the ap-
proval of the House by means of reso-
lutions. I am not very well verged 1n
law; but I do take it that any power
put in a statute to which the House
has given its approval would neces-
sarily empower the Government to act
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in terms ol that particular clause in
the statute motwithstanding anything
contained in prior statutes. There-
fore, I would like an assurance from
the hon. Minister that that is not the
idea and I would also like the Select
Committee to make that.point clear
by revising and redrafting the word-
ing of clause 11 (2), so that any action
taken by Government would only be
subject to the approval of this House
and the particular exception made in
that sub-clause is merely to make it
obligatory on Government to refer the
matter to the Tariff Commission ulti-
mately when action has been taken by
it18 without such reference and nothing
else.

That raises the other issue that you
yourself. Sir, raised, in regard to sub-
clause (1) of clause 11. I have no
desire to controvert the position taken
up by you. But, I do feel that there
will be a little difficulty if the whole
thing is made mandatory. because a
certain amount of screening of re-
quests for protection has to be done
and there has got to be some agency
for that purpose. Unless this screen-
ing is to be done by the Tariff Com-
mission itself. it will mean that any
Tom. Dick and Harry would apply for
protection. T do remember the days
when T had the misfortune to serve on
the State Aid To Industries Board in
my State and the type of applications
nne got for State aid. always makes one

. feel whether xcreening by some Gov-
ernment agency is- not necessary be-
fore any reference to the Tariff Com-
mission. You rightly pointed out, Sir,
that if the wording in sub-clause (1)
of clause 11 is changed from ‘may’ to
‘shall’ the words in_the opinion of
Government would have to go. I do
not know if we can accept that kind
of nosition. Without providing some
machinery for screening either st the
Covernment headquarters or with the
Tariff Commission. 4f it is made obli-
gatory on the part of Government to
refer everv annlication for protection
tn the Tariff Commission for report
the Commission would probably not
be able to do the useful work that we
want it to do.

That is. more or less, all that T have
to say with regard to the wording of
this particular measure.

Mr. Denuty-Speaker: Clause 1R
seems to be on the rame lines and
subject to the same obiection that the
hon. Member has referred to in res-
pect to sub-clause (2) of clause 11.

Shri T. T. Krishnamachari: Yes.

Mr. Devuty-Speaker: The ohiectinn
that Government is empowered to take
;gﬁgns‘sithout reference to Parliament
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seems to hold good in the case of
clause also. It appears as if Gov-
ernmen? can take action without re-
ference to Parliament at any stage.
1t ist enough if it is laid before Parlia-
ment.

Shri T. T. Krishnamachari: That, we
have empowered Government in &
measure that we egassed in _this House
recently. We hedged that power by
making it obligatory on the part of
Government to bring it to the House
and get it passed or varied by means
of resolutions of this House.

Mr. Deputy-Speaker: This means
that it is enough if it is placed on the
Table of the House. This may super-
sede the other.

Shri T. T. Krishnamachari: The per-
mission that we have given s& far is
that if any recommendation is made
by the Tariff Board and urgent action
is necessary, Government can take
action. This actually goes beyond
that. That is why I urge that we will
have to scrutinise this particular
clause as it more or less defeats the
terms that we have put in the Gov-
ernment’s original proposal in section
4A of the Tariff Act and hedged it
by various conditions. I feel that sub-
clause (2) of clause 11 should not be
allowed to go through as it is. I do
hope that the Select Committee will
consider the matter.

Subject to these comments and also
with the request that I make to the
Government that during the life time
of this Parliament, greater opportuni-
ties should be given to this House to
discuss the economic policy of Govern-
ment and particular phases of that
policy, instead of merely incidentally
while considering the Demands for
Grants where the discussion is more
or less canalised into particular chan-
nels, I would like to accord my support
to the motion before the House.

Shri Ramalingam Chettiar (Madras):
So far as this Bill is concerned, the
country is practically unanimous that
it has not come too early; if anything
it ought to have come at least a few
years earlier. Also with regard to
the prcvisions that have been made
as regards the functicns of the Com-
mission, I hope there will be general
satisfaction. except to the extent to
which I will refer a little later.

As regards the constitution of the
Commission itself, as has been re-
marked by the previous speaker, there
have been so many references to the
Tariff Board that they have not been
able to do their work expeditiously to
the satisfaction of the persons who
wanted matters to be examined by
the Tarit Board. It is in view of
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that that the Fiscal Commissfén re-
commended the expansion of the
Board by increasing the number. It
is rather unfortunate that Government
has not found its way to accept the
recommendation of the Fiscal Com-
mission and raise the Ppermanent
strength of the Commission to at
least flve and a temporary mevabership
of two has been recommended. In this
connection, I would like to say that
it is necessary that there should be
a provision for the Commission work-
ing in benches or committees. For
instance, if there are going to be five
members, three may go on with one
enquiry and the other two may be
assigned some other enquiry. Be-
cause, the work that will go before
them will be so heavy that if all the
flve are going to work on the same
matters, I think it will be sometimes
waste of time and sometimes {t will
become very difficult to get through
the work before them.

Mr. Deputy-speaker: In the nature
of judicial benches.

Shri Ramanwmgam
They may have for

Chettiar: Yes.
instance two

benches instead of one. Three may _

work on some cases and two may
work on other cases which are not so
important.

Shri Bhatt (Bombay):
wise. -

Shri Ramalingam  Chettlar: Case-
wise. The Chairman may aliot each
case either to a bench of three or
to a bench of two as he thinks that
the matter requires. That would
expedite matters. [ "hope that the
Select Committee and Government
will agree to raise the number of tle
members and also to make arrange-
ment for proceeding in benches ins-
tead of the whole Commission acling
with reference to every matter.

Industry-

The second point that I would like
to refer to is the omission—rather
the implied omission I should say—in
the Bill of all reference to cottage
and small-scale industries. Hitherto
all the applications that have c¢ome
before the Commission have had rela-
tions only to the bigger industries.
We have been talking 0 much about
decentralised econumy and so on for
helping the cottage and small-scale
industries. But actually very little
attention 18 paid to them either in the
administration or in the matter of
glving help to these small-scale
industries. As instances T may men-
tlon the handloom industry. the soap
industry, the match industry and so
on. These require protection and re-
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quire also some other support. But
the attention that these have been
receiving has not been very much and
there is no provisicn for anyone or for
the Tariff Board to go into the needs
of these various small-scale and
cottage industries so as to render
them help and stabilise them. In the
observations that the hon. Minister
has made to-day he has not referred
to the urgent need in the country for
providing employment to those who
are prepared to work. He referred to
the development of industries and he
referred also to the consumers. But
what about the question of finding
employment in the country? In any
question that comes up before the
Commission one of the main issues
will be how any proposals ‘made are
going to affect employment in t‘he
country. If the result of the recom-
mendation is to reduce employment
such a recommendation should
not be made. One of the im-
portant  questions row before
the country is to find employment for
everyone who is prepared to work.
Without that all questions of raising
the standard of living or improving
or developing the industries or doing
anything else will have to wait. That
is my view. So if you take that
view, Government will have to pay
more attention to these small-srale
and cottage industries. We have
to pay more attention to them
because they employ a very large
proportion of our population. This ~
matter will have to be considered. TIn
this connection, when we are consi-
dering the restricting or banning of
imports we have to consider the
demarcation of the werk of cottage
or small-scale industries on the one
side and the bigger industries on the
other. Unless we are prepared to do
that, I do not think these cottage and
small-scale industries can survive. So
the omission that 1 referred to in the
beginning onught to be rectified.

Pandit Thakur Das Bhargava (Pun-
jab): May I know whether this demar-
cation of the limits will be a function
of this Commission?

Shri Ramalingam Chettiar: Yes.
They deal with the question of res-
tricting and banning of impourts and
they can also restrict or ban the
manufacture in the factories of certain
goods which are being produced in
these cottage industries. Otherwise
these small-scale industries cannot
carry on. I would mention only the
case of the handloom industry vrhich
is the biggest after agriculture in our
country. The Government and the
people have already found the neces-
sity for placing that industry on a
proper basis. What did they find?
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They found that unless some demarca-
tion is made between the activities
of the mills and those of the handloom
industry, there is no chdhce of the
handloom industry surviving. So by
a sort of executive order—I do not
know whether that order will be main-
tained if it goes before a court of
law—it has been decided that the fac-
tory should not produce certain kinds
of goods and that these should be left
entirely to the handloom industry
to produce. Well, such things ought
to be possible under this Bill, and
the necessary changes to enable that
sort of thing being done should be
made in the Bill.

Shri Sondhi (Punjab): What about

the Fundamental Rights? :

Shri Ramalingam Chettiar: The hon.
Member asks whether the Fundamen-
tal Rights will not come in the way.
If they do not do so in the matter of
restricting the imports, certainly we
can also say that the factories snould
not manufacture certain kinds of
goods. I do not agree with the pre-
vious speaker—Shri Krishnamachari—
when he says that for raising the
standard of living, we should allew
the import of everything, irrespective
of how that would affect employment
in the country and how it will affect
the production of the small-scale and
cottage industries, whose goods may
not come to the standard he wants
them to. for raising he standard ot
life. They have to dc¢ this demar-
cation and I hope the Select Com-
mittee will bear in mind the sugges-
tion that I have made.

I am glad the Bill makes provision
for the Commission to watch the
progress of the conditions that have
been laid down or the expectatlions
that have been entertained with re-
ference to the development of those
industries to which protection or
some other help is given. But {ibat
should not be in the nature of a sort
of casual thing. The conditions
themselves should be definite and the
Commission ought to be in a pcsition
to watch whether thev have been
fulfilled in the way in which they
were expected to be when the protec-
tion was given. Also the provisirn
that help may be given in the form of
a grant, subsidy, levy of protectlve
duties or otherwise is too vague. Tt
should be more specific. What exactly
is meant by the word “otherwise” I
do not know. This should be specifi-
cally stated. As I said, one of the
provisions should be for restricting
the nature of goods to be made ip
factories. These things ought to be
specifically mentioned. And......
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Shri Sondhi: The hon. Minister is
not listening, I think.

Shri Ramalingam Chettiar: My hon.
friend here tells me that the hon.
Mipister is not attending to what I
am saying ‘here. Perhaps he thinks
that it is-not necessary to listen to
what men like me may say, because
he knows everything and......

Mr. Deputy-Speaker: Order, order.
I am afraid the hon. Member i3 rather
uncharitablee. As we know, hon
Ministers even when they may no
be looking at the hon. Member who
is speaking can be attending to what
is being said. Their ears are certainly
pledged to the hon. Members I am
sure they are attending, and one of
them is taking down notes alse.

The Deputy Minister of External
Affairs (Dr. Keskar): Is it expected,
Sir, that the hon. Minister should con-
tinuously be looking at the Member
who is speaking, so as to show that
he is attending to the speech?

Hon. Members: Definitely.

Mr. Deputy-Speaker: It is not neces-
sary to make such remarks. The hon.
Minister is taking elaborate notes.

Shri Sidhva: Yes, he hus his pencil
in his hand.

Shri Ramalingam Chettiar: Anyway
it is not I alone who made the remark.
Attention was drawn by several
olher Members to the fact that the
hon. Minister was at any rate busy
otherwise. -

So the word “otherwise” should be
more clearly. defined and that is a very
important matter. It is absolutely
necessary that the particular matters
T mentioned should be there.

The Commission is very rightly
allowed to entertain applications by
itself and take note of the matters
which they would examine themselves.
It is a very salutary principle and Is
a matter which has been asked for by
all people concerned. It will tc a cer-
tain extent answer the objection
raised by you, Sir, that the Govern-
ment has not to refer every case be-
fore them to the Commission. When
Government does not agree to refer
to the Commission the case of an
industry which feels that its position
should be examined, it is open to the
particular industry to appeal to the
Commission itself and if the Commis-
sion felt that it is a matter which
should be examined by them the
uizill do so. So I welcome the provi-
sion.
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Mr. Deputy-Speaker: That does not
include sub-clause (a).

Shri Ramalingam Chettiar: That is
an and I hope the Select Committee
will include that sub-clause in clause
13 under which the Commission itself
may take up matters for enquiry. 1
nope the Select Committee will look
into it and rectify it.

I am positive, that the one matter
which has bheen forgotten and ought
tnr be provided for is the matter of
eottage industries and small scale
Industries which are languishing for
want of aitention all these years. 1
may say that this is noet a mere
matter of sentiment. I have been
saying, that time after time. Even
when the Tariff Board went into
matters they did not consider the
necessity of the cottage industries.
They only considered the need for
helping particular industries and big
factories, with the result the cottage
industries suffer. Only the require-
ments of large industries and big
factories were considered by the Tariff
Board. I hope attention will be paid
to this question too so that the
cottage and small scale industries will
be supported and helped. Also they
should keep in view the question of
employment as one of the principal
objects which the Commission will
have to consider in making their
recommendations. -

Shri Himatsingka (West Bengal): I
lend my wholehearted support to the
Tariff Commission Bill. In doing so
I also suggest that the constitution of
the Commission as envisaged should
be changed. The number of riembers
suggested in the Bill is four but the
Fiscal Commission has- pointed out
that it should at least be five with
power for Government to add two
more. There are so many enquiries to
be made by the Commission that if
the number is not increased it will
take a long time to make reports. In
matters of protection quick decisions
and quick reports are essential things
to be kept in view. The wholesome
suggestion made by the Fiscal Com-
mission regarding.the number should
be accepted and I hope the Select
Committee will also take that linto
consideration.

On the question of the appointment
of officers and staff, unless the Com-
mission is. properly staffed with ade-
quate and‘ competent personnel to
make the necessary enquiries regard-
ing the various matters connected
with the report, it will be more or less
a false economy and ultimately it will
cost more to the country and the
results will be very poor. ‘So this
false economy should be done away
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with and the Commission should be
ptrcg/ided with proper and adequate
staff.

[ 4
It the Commission consists of five
or six members there may be two
benches. Or threc of them may
form one bench and one or two other
members may make individual enqui-
ries into the cases of other small
industries and make their report to
the whole Commission. If the Com-
mission agreed they may submit the
report to the Government. That will
expedite matters and enable the Com-
mission to make their recommenda-
tions much earlier than it would
otherwise be possible.

Regarding functions you will flnd
that under clauses 11 to 15 varlous
duties and functions have been assign-
ed to the Commission. Therefore, it
is certainly necessary that they should
have proper machinery to carry out
the obligations and duties entrusted to
them. As regards the powers of the
Commission I suggest that the power
of the Commission suo motu should
also include sub-clause (1) of clause
11. Whenever they think fit, even if
the Government had not referred a
particular case, the Commission should
be entitled to inquire into the case
of any industry needing protection.
1f they make enquiries they would
submit their report to the Govern-
ment and therefore ultimately it is
for the Government to accept or not
the recommendations of the Commis-
sion.

As regards the action to be taken
on the Commission’s report, there 1
feel that Government must be {free
to take such action as they think fit.
But I feel that the Government must
come to their decisions quickly. At
present a number of reports. have
been made by the Tariff Board but
no action has been taken by the
Government on them. When a report
by the Commission is made, whatever
decision the Government want to
come to should be made as quickly as
possible. 1f they do not agree with
the report they should say so rather
than keep in cold storage leaving the
industry in suspense.

One good suggestion has been incor-
porated in the Bill, namely giving
protection to an industry which has
not started production but is likely to
do so. That is a wholesome sugges-
tion. Till now it was difficult, if not
impossible, for the Government to
consider the case of an industry
which has been planned or proposed
to be started or just started, which
was not in a position to show the
cost accounting and other matters
necessary to be gone into before pro-
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tection could be recommended by the
Tariff Becard. There are a number of
industries, as mentioned by the hon.
Minister, which cannot even be pro-
posed to be started unless they are
assured of some amount of protection
in advance. Therefore, it is well
that that «clause has been in-
cluded in the Bill and power
has been given to the Commis-
sion to recommend protection to be
given even when they are not in "a
position to give full facts and figures
as is possible in the case of an indus-
trv which is already on its legs.

One point has been raised regarding
the question of restriction of imports.
As you know, we have very great
difficulty regarding balance of pay-
ments and that is one of the main
reasons why quantitative restrictions
have to be imposed and have been
imposed in various commodities
The consumers’ interests have certain-
ly got to be kept in view. After &ll,
if an industry is not in a position
to produce things of quality or in
sufficient quantities to meet the needs
of the country, or at a price which
is payable or at a price at which
foreign articles can be had, it cannot
claim to be protected for all times.
But if the position be such that unless
imports are restricted to a certain
extent, on account of the prejudice
that still exists in the country in
favour of imported articles, it will he
necessary on many occasions to have
quantitative restrictions provided such
restrictions do not act to the detri-
ment of the interests of the consu-
mers. You know that even today in
the case of various imported articles
like bicycles and other things there
is a prejudice in their favour; though
their price is much higher still
people feel that they get better
quality......

Shri Goenka (Madras): Is it not a
fact?

Shri Himatsingka: Naturally, im-
ported articles which are being manu-
factured for years, which have a his-
tory of over fifty or sixty years,
certainly they will be of much better
quality than anything that can be
manufactured in, this country in the
first, second, third or fourth year of
manufacture. But if simply because
the quality is not up to the mark
you allow the country-to be dumped
with imported articles, that position
will always remain. You cannot
manufacture a thing unless it can be
so0ld; it cannct be sold unless it is of
the same quality as imported articles;
the vicious circle will go on. You are
not in a position to manufacture a
particular article of the same quality

as the imported one and therefore it
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rannot be sold and if it cannot be
sold. the factory cannot run......

Shri Khandubhai Desai
You are being protected.

Shri Himatsingka: Exactly. It may
be that in certain cases protection by
itself may not be sufficient. If you
take the case of motor cars, so many
varieties of motof cars are being
imported into the country at the pre-
sent moment costing such heavy
amounts that I fcel you can allow one,
two, three or even four factories to
be set up. But we should see to it
that only one or two varieties, or
three varieties at the most, of motor
cars are manufactured so that there
may be standard parts which may be
available to all the consumers
and the factories may be
in a position to manufacture a large
number of cars and component parts
so that the overhead charges may be
spread over a large number of cars
end component parts. Otherwise the
costs will be so prohibitive that we
can never compete with foreign motor
cars. Therefore, on many such occa-
sions in the case of an industry which
the country wants to start and which
has to ccmpete with established indus-
tries in foreign countries, you have
to restrict, if you really want your
country to stand on its own legs, and
if you want your country to be able
to supply the necessities at fair prices
and good quality, you will have
think of restricting imports. It may
be that the consumers have to pay
a certain price for such things for a
number of years but ultimately, in
the interest-of the industry and in
the interest of the country it will be
much cheaper in the long run because
then you will be able to stop such
imports for all time to come and the
country will be in a position to stand
competition from all quarters and to
supply the article at cheap prices.
If you look to the history of some of
the industries which were started in
this country you will find that that is
the position. At the present moment
prices of piecegoods are very high.
Piecegoods are being sold at prices
which in many cases are such that
ordinary people cannot afford to buy
them. Even then if you compare
these prices with prices ruling in
nther countries ours is the cheapest in
the whole world. That is one reason
why exports from this country are
possible to all the other countries.
The cloth that is manufactured
here if it were not cheaper
than that of other _ countries,
would never have been exported out-
side. Similarly, in the case of sugar.
Even when the price of sugar is so
high it is cheaper than that of most

(Bombay):
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other countries. If you take the case
of steel which was given protection
at the beginning, you will find that
Indian steel is very much cheaper than
steel from other countries.

Shri Goenka: But not sugar.

Shri Himatsingka: Let us not forget
the price of sugar. If you fix the
price of sugarcane at rupees two a
maund......

Shri Goenka: Price of cane is fixed
on the basis of cost of production.

Shri Himatsingka: If we really
protect the cane grower and make
the miils pay rupees two a maund then
certainly ycu will have to take twenty
or twenty-one rupees into account for
cane in fixing the price of sugar.
Therefore, let us not come to wrong
conclusions by having a prejudice
against something. Then take the
case of cement. We are more or less
self-sufficient in cement and are in
a position to supply it at proper
prices. Therefore, there is no doubt
that the consumers will have to suffer
for a number of years to enable the
country to stand on its own legs.
That is an inevitable thing for a coun-
try which is going to industrialise.
Therefore, let us not have that pre-
judice. Of course, this Commission
should be charged with the duty of
looking into, from time to time inquir-
ing into, the behaviour of the parti-
cular industry that is being given
protection. That is to say, whether
they are charging proper prices, whe-
ther they are making very exorbitant
profits, whether they are distributing
large dividends and so on. If an in-
dustry is given protection it should
be its duty not to charge high_profits,
to see to it that things produced are
of good quality, to see to it that they
are in a position to sell them at
prices which are reasonable and com-
petitive. 1f they fail to do so after
a certain period of time laid down by
the Commission, it will be open to
Government to take away protection

and to leave the industry to its own °

fate. But if we do not grant protec-
tion in the beginning for some time,
it will be impossible for the country
to industrialise and stand up to com-
petition, If we do not do it, what is
the position? Are we going tp go
on importing all our requirements
from foreign countries? How are we
going to make payments? The ques-
tion of the balance of payments
position arises because even now we
have to import a very large amount
of articles from outside, especially
machinery. That is one of the articles
for which protection should be given
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in advance. Supposing this country
begins to manufacture boilers or
any other heavy machinery like
machine tools, or any other thing
which the country needs for industria-
lisation, it will be absolutely necessary
to give protection to that industry
because naturally the things that will
be produced here will not be of the
same quality, will not be of the same
kind or as polished as the imported
articles.

These are things where the consu-
mer will have to suffer something
for a number of years in order
that ultimately both he and the country
may gain. ’

The powers of the Comynission have
been defined in Clause 20. They are,
as they should be. very wide. The
Commission will have all the powers
of a court while trying a suit. It can
ask for production of documents; force
attendance of witnesses and so on.
In view of this, T feel that sub-clause
(3) need not be put in the form in
which it stands at present. It will
scare people and may become an ins-
trument whereby trouble may be
created. Since the Commission ™ has
the powers of a court, if any one who
is called upon to furnish any informa-
tion or give evidence or produce any
document fails to do so, he may be
proceeded against in various ways and
he is liable to imprisonment or fine
or to contempt of court proceedings.
My opinion is that sub-clause (3) is
unnecessary because the powers given
in the other sub-clauses are wide
enough to meet all situations.

Mr. Deputy-Speaker: Perhaps the
hon. Member means that if the person
concerned does not produce sufficient
levidence.» his industry will stand to
ose.

Shri Himatsingka: Exactly. After
all, when an industry askg for protec-
tion, it will be its duty to make out
a proper case and if it withholds any
documents this will prejudice the
Commission in making its report on
that industry. 1n 1928 there was a
case when the nil industry wanted
protection, but as most of the concerns
were foreign ‘they withheld certain
documents. But at present, ' all the
concerns will be Indian and when they
go to the Commission for protection
it will be to their interests to place
all the facts before it and enable it
to come to a conclusion entitling
them to protection,

Mr. Deputy-Speaker: Supposing the
duty has to be reduced and it is
not in the interests of the industry
to produce all the facts?
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Shri Himatsingka: Still, as you
know, Sir, as a lawyer of repute, there
will be an adverse inference if the
Commission issues a summons to
produce a certain document and the
industry which is suppoged to have
it fails to produce it or deliberately
withholds it. Then, it will also be
liable under other sections of the
criminal Procedure Code. At any
rate, the adverse inference will be
there.

In the end, I give my wholehearted

ort to this Bill and I am sure
::g? some of the defects which have
been pointed out. here will be attended
to in the Select Committee.

hri Khandubhai Desai: While
acgord'ing my full and wholehearted
support to this Bill, I would like to
offer some observations arising out of
the debate that has ensued in the
House. This Bill has been based
substantially upon the recommenda-
tiéns of the Fiscal Commission. There
are some deviations which I shall try
to point out in the course of my
speech. I should say that the Bill
envisages a change in the policy
which has been hitherto followed, and
the Fiscal Commission is very definite
that the policy of discriminating pro-
tection which was the order of the
day for the last twenty or twenty-five
years, though it has achne\{ed some
results, has not helped the industria-
lisation of the country as we desired
it. The protection given to various
industries has worked to a certain
extent but it has not in the opinion
of the Commission taken into consi-
deration either the interests of the
consumers or the general economic
development of the country as a whole.
Though the terms of reference of
the Commission were somewhat
restricted on the face of it, yet there
was enough scope for the Commission
to go into the whole question of pro-
tection as affecting the general eco-
nomic policy and development of the
country. That was the reason why
the question of protection, particularly
to large scale industries, has _been
kept in the background of the existing
economic conditions in the country.

A reference was made during the
course of the debate by my hon.
friend Shri Ramalingam Chettiar to
the fact that ‘the Bill does not take
into consideration the question of
cottage industries. I would like‘ to
voint nut that this particular Tarif
Commission is not the proper forum
for looking into that question. It
that auestion has to be looked into,
I think there is enough material in
the Fiscal Commission Revort to estab-
lish and initiate a separate machinery
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for giving proper impetus, protection
and encquragement to cottage indus-
tries. At this stage, if the question
of cottage industries is made a part
and parcel of the functions of the
Tarif Commissior, the fear is
that it would not receive that
close attention which the Fiscal Com-
mission contemplated for the encourage-
ment and protection of cottage indus-
tries. 1f the Report of the Fiscal Com-
mission is gcne through very carefully
and studied, it will be found that the
protection of large scale industries has
been put on the basis of the background
of agricultural production and of cot-
tage industries. The whole Report has
gone very exhaustively into the ques-
tion of employment. After all, if you
give protection to an industry, though
it looks like protection to the industry,
as a matter of fact it is a protection
given to the general economy of the
country with some definite cbjective
and purpose. What are really the ob-
jective and purpose of the industrial
evelopment of our country? The ob-
jective and purpose of the industrial
development of our countiry do not lie
in either augmenting the profits of the
few or giving large dividends to share-
holders or making a few people richer.
The real protection to the . industry
will have its true national significance
only if that industry contributes to-
wards raising the standard of living
of the ~cummon man; if it gives em-
ployment to the large number of mil-
lions who arc today .either under-em-
ployed or unemployed; if it  brings
about the general economic develop-
ment of every individual in the country,
The Fiscal Commission has gone into
the whole ques‘ion of protection with
that background. The policy hitherto
followed has been very minutely scruti-
nised by the Commission and it has
come to the conclusion that though
some industries like sugar, textiles and
three or four others had develpped
before the war period, they have
developed at very great rost

12 Noo~ to the country. The ad hoc
Tariff ' Board which was

giving protectionn to these industries
did not Jook into the aquestion
as to how that particular industry has
behaved after protection had ~ been
given. "It is a matter of common know-
ledge that after very high duties had
been imposed on the import of com- °
modities competing with the produc-
tinn of the indigenous industries. they
sleot. never cared for the efficiency,
never cared for the improved technioue
of vroduction and never cared for the
{mprovement of quality. After the
termination of four or five vears the
same indnustries. used to come hefore
‘he Tarif Board again agking for a
further period of protection. That was,
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in the opinion of the Fiscal Commis-
sion, a very unfortunate affair and it
rightly thought that taking into con-
sideration the interests of the consumer
as well as those of the industries, some
more obligations and duties should be
imposed on the industries coming for
protection.

It must also be realised that the em-
ployers, the manufacturers and the
commercial and industrial interests said
that if any obligations or duties were
imposed upon an industry asking for
protection, itt would not create the
climate, and that private enterprise,
according to them, would not come in
for any industrial expansion. That
argument, in my opinion, is ante-delu-
vian and the Fiscal Commission natu-
rally had to strike a proper balance
between the view-points which had
been placed before 1t and make certain
recommendations. One of its main
recommendations was with regard to
the setting up of a permanent Tarift
Commission which this Bill is seeking
to implement.

Certain criticisms have been made
that provision has not been made in
the Bill for the adequate protection of
the consumer against cartels or trusts
which have proved harmful to the
interest of the consumer. But I think

a very definite provision has been made

in regard to this in clause 11 (1) (d)
which is specifically meant to safe-
guard the interest of the consumer
against such a contingency that may
arise. Provision has also been made
in the Bill that the Tariff Commission
will have a permanent office; it will
have a permanent Secretariat; it will
have technicians and a complete
mechanism and machinery to look into
the question as to how the industryis
utilising the protection. As I envisage,
from day to day, frcm period to
period, it will be probing into the ques-
tion of development of a particular in-
dustry. If an industry has not carried
out the obligations which are defi-
nitely laid upon it, under the Bill, the
Tariff Commission is entitled to recom-
mend to Government to cancel pro-
tection and one would not have to
wait for long years to see that the in-
dustry has not carried out the obliga-
tions imposed upon it.

Then there is also a provision in the
Bill—which I do welcome—that the
Tariff Commission. on its own initia-
tive, will look into the question of quali-
ty. It will also see whether an indus-
try enjoying protection at the hands
of the country and the consumer has
made proper arrangements for train-
ing of proper technical staff, so that it
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will be a permanent asset to the in-
dustrial expansion of the country.

These are some of the obligations
which are welcome and I am happy
that substantially the main recom-
mendations made by the Fiscal Com-
g_ilslsion have been embodied in this

ill.

Coming to the personnel of the Com-
mission, I would like to understand
from the hon. Minister the reason why
he has not found it possible to accept
the recommendation with pregard to
the number of members of the Tarift
Commission. It was recommended by
the Fiscal Commission that trere should
be flve members on the. Commission,
including the Chairman. Here it has
been laid down that statutorily there
will be three members and not more
than two may be added according to
the necessity which may arise. The
Fiscal Commission made its recom-
mendation keeping in view the fact that
the work which the Tariff Commission
would have to do for the next few
years would be very heavy. Apart
from the six large industries which
have been enjoying protection for the
last twenty or twenty-five years, on
a rough estimate I think about seventy
additional industries have got protec-
tion during the last seven or eight
years. Now all these industries have
been given protection either by way
of subsidy or by way of tariff duties;
but the products of those industries
and the method of their working, as
is well known, is far from satisfactory
and I am afraid the three members
on the Commission would be found to
be very inadequate for the work. The
Fiscal Commission contemplated that
the Tariff Commission immediately it
is appointed would look not only into
the applications of the new industries
for protection. but also into the work-
ing of protection given 10 existing
industries. And if that function is
to be properly discharged I visualize
that at least two members of the Com-
mission would for the next three or
four years have to devote themselves
entirely to this aspect. Tt is not only
that these two members will be vigilant
about the scrutinv and examination
of the industries which are already en-
joying protection but in the course of
their examination and scrutiny T am
sure thev will find out certain facts,
certain implications and certain mat-
ters which will help them in the future
also while giving the protection to
know exactly what sort of duties and
oblizations should be imposed upon
those industries. So it is not only a
auestion of giving protection to an
industry but after giving the protec-
tion to the industry it has to be seen
how that protectian is actuglly utilised.

»
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And existing industries which are en-
juying protection should also be pro-
perly looked into so that the doubts
in the.public mind about the grant ot
protection to the existing industries
wihich are already enjoying protection
ma)y be allayed and public opinion may
be satislied. So would  strongly
recommend {0 the Select Committee
thai they may look into this aspect of
the question, and if they realise that
the recommendations ot the  Fiscal
Commuission have been made with a
particular objective I am sure and I
have no doubt in my mind that they
will increase the number of the mem-
bers of the Tarift Commission to the
number that has been recommended by
the Fiscal Commission.

There is one other point to which
I would like t¢ make a reference. It
has been laid down in clause 11 (2)
of the Bill that the Government on its
.own motion may take some action
with regard to an industry which it
wants to protect, and aifter taking
such action ‘it will refer the question
io the Tariff Commission. 'That is obli-
gatory. But, after getting the report,
whether that particular report and the
action taken thereon will come up be-
fore Parliament or not, I have got
my own doubt. (An Hon. Member:
See clause 16). Clause 16 says that
the GQovernment will take action, but
whether before taking this action the
sanction of the Parliament . will be
taken or not I do not know. Of course
clause 16 (2) says that the report shall
be laid on the table of Parliament, .but
I do not know whnether before taking
any action on it Parliament’s sanction
will be obtained or not. Because the
report as a whole will come before
Parliament, but Government may have
accepled some of  the recommendations
of the Tariff Commission, may have
rejected some or may have modified
some.

Shri Goenka: The . report might
ccme up before they take a decision
but they may not take a Qeciglon at all,

Shri Khandubhai Desai: There is
one lacuna {o which my fgend Mr.
Goeuka has referred. . The Fiscal Com-
nission has laid down that after the
Tarilf Commission makes a report to
the Government, within iwo months
of the presentation of the report to the
Government, the Government must take
action—not in the sense that it must
carry out the recommendations, but
it the Government comes to the con-
clusion or decision that no action
thou!d be taken and that the report is
Tejected, then also it must be made
known publicly thet no action has
been taken. '

0 P8{.D,
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Shri Sondhi: It will be disposed of.

Siri Khandubhai Desai: Then, in
rejecting the recommendation ot the
‘Lariil Comnussisn with regard to pro-
tection—thal 1s, suppose tne Commis-
5101 recornmeild. that protection snould
ve given but Government comes to the
conciusion that ao protection 1s neces
sary-—Government 1s periccily entitled
w say that, bul what the riscal Com-
wilssi00. has recommended 15 that thus
must-be made clear to the industry.
A:. ihis must also be made clear to
li:z couniry that ‘“here is an industry
10 Which we are not giving protection”.
‘tne decision must be taken and it
should not be that the reporc of the
tarif Commission which is  Govern-
ment's own creauon should either be
put on the Shelt or no decision is taken
or it 1s delayed tor a long period. I
would like o piace betore tne House
the reason why such a recommendation
was made. Suppose the ‘tarul Com-
missiun has made ceriain recommenda-
uuns regarding protecuon. Say, it has
recomnmendea tiat a particular com-
modity imported into India should be
taxed to tne exieat of 15, 20, or 25
per cent. on the existing conditions.
Suppost no action is taken on that and
the report 1s set aside for the time
being, and suppose the very Govern-
ment aiter six or eigiht months—even
though the conditions might have
changed and the indusiry might re-
qure less protection or no protection—
says that “on the report of the 'Lariff
Comniission we want to take this
action.”. After eight or nine months
pussibly vhat action may be quite out
of date, or 1t may also happen that
the protection 1nay not be necessary
then. Still the protection may be given.
The result would be that the consumers
would sulier or the. industry would
have got inadequate protection. I am
putting forward both the aspects of
the neglect in not giving effect to-the
recommendation or taking a final de-.
cision in the matter. of dealing with the
report submitted by the Tariff Com-
mission. So I would recommend to the
Select Committee to incorporate in
clause 16 that salutary recommenda-
tion which the Fiscal Commission has
made that within two months of pre-
sentation of the report to Government
it must be obligatcry on Government
to take a decision in the matter.
Government rejects the recommenda-
tion and comes to the conclusion that
no protection is necessary, it must
announce 1t accordingly. But after-
wards, after eight or ten months, if
protection is found necessary, then the
question should again go to the Tarift
Commission for scrutiny and report. *
In any case the report of the Tariff
Commission should be considered by

SRS
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the Government within two months ture, it may not be possible te manu-

and its decision announced.

My f{friend Mr. Himatsingka has
again placed before this House his own
idea about quantitative restrictions on
the import of certain commodities, 1t
has been rejected by the Havana Char-
ter. But the Fiscal Comumission has
- rejected this method not because the
Havana Charter has;done so. But the
question has been very thoroughly dis-
cussed and the conclusion was reached
independently that quantitative res-
trictions on any commodity will be
detrimental not only to industrial ex-
pansion and industrial development
but highly detrimental to the interests
of the consumers 1n the country. The
quantitative restriction imposes a sort
of burden and load on the consumer
without any advantage which might
accrue to him after tive or six years.
The question of protection to an indus-
try and the burden that it imposes on
the consumer is only justified on the
cond;tlon that 1t gives employment, that
w:thn_u a reasonable disiance of time
that industry will be able to meet the
requirements of the country at a cheap-
ér price and &t comparable geod
quality. The quantitative restrictions
on the import ot any commodity is cal-
culated to demoralize to an extent the
technique, the intelligence, the organ-
ization of the industry because it has
got a sort of blanket protection. It will
not give them any encouragement; it
will not even induce them to use the
best technical skill, the best technical
knowledge‘ and the quantitative res-
triction will give a sort of blanket
monopoly, so to say, lo tne extent of
the goods which it is able to produce,
a surt of monopoly to deprive the con-
sunier of not only quality but quality
at cheaper price.

I think there is some lacuna in the
B‘xll which I think should be made up.
Certain duties and obligations have
been plaqed on the Tariff Commission
and certain directions have been given
in trymg_to arrive at the quantum
of protection that should be given to
the industry.. It is laid down that
from time to time it will watch the
progress of the industries with regard
to the quantity of production, the
quality of production, etc. But there
are certain commodities ‘which this
country owing to its peculiar condi-
tions both technological and others,
will not be “able to produce for a
number of years and a question has
come to our notice in the course of
discussion over the last Finance Bill+
that cerlain parts of the motor vehicle
may be manufactured in this country
%ut a very large part of this manufac-

facture and a sort of blanket duties
have been placed on them. There may .
be some industries in this country
which may be given subsidies instead
of protection. Of course a provision
has been made that protection can
be given either by custom duties or
by subsidies. A provision may also
be made that something like the pool-
ing of prices -also may be one of the
methods by which the burden on the
consumer can be reduced and at the
same time the industry is given requir-
ed assistance. The Fiscal Commission
has recommended thdt protection in
the first instance should be given for
seven years so that proper time is

- given to the industry to develop and

the seven years' period, in my opinion,
is a sufficiently long period for any
industry to show its mettle, but it
must be definitely laid down that no
such protection will be given to any
industry which is not expected within
that period to supply more than 50 per
cent. of that particular commodity to
the country; otherwise even for the
problematic advantage in the case of
a small industry rising up which might
be able to give only five or ten per
cent. of the requirements of the coun-
try, to impose that burden on the
whole community is wrong. Of
course, it does not apply to certain
industries which are necessary for
defence purposes because it has been
laid down that in the interests of the
country such industries may be heavi-
ly protected, but as far as consumers’ .
goods are concerned, I think the
Select Committee may look into this
question -and see if it can fit in the
Bill something in the way I have sug-
gested.

Now, my hon. friend, ‘Mr. Ramalin-
gam Chettiar referred to. the question
of cottage industries. There are one
or iwo points to which I would like
to make a reference. As I said the
question of cottege industries stands
entirely on a different footing. The
Fiscal Commission has made very
strong recommendations with regard
to the encouragement of the cottage
industries and as far as the Fiscal
Commission 15 concerned, it has looked
into this question much more thorough- .
ly than it has the question of large
scale industries, because the economy
of the country will depend for the
future, as far as the question of un-
employment is concerned, only on the
development of the cottage industries.
I also do visualize a time when the
functions of this Tariff Commission
would to an extent conflict with the
interests of the cottage industries. If
you want to develop eottage industries
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just as you. want t> develop large
scale industries against the competition
of the foreigmn products, I do visualize
that certain products of the cottage
industries would have ‘to compete with
the indigenous articles themselves.
That is a question, which, in my
opinion, ig not a fit matter for this
Tariff Commission to look into. That
is a question which depends entirely
on its own merits and separately and
I think that before long the Govern-
ment would also look into those ques-
tions and bring before this House
some machinery which will protect,
gxicourage and expand cottage indus-
es.

Finally, this Bill is one part of the
report of the Fiscal Commission but I
think there gre many other subjects
recommended® by the Fiscal Commis-
sion which should be taken up during
the next year or two. The whole pro-
tection or the so called facilities that
are being contemplated in this Bill
would vanish if all the other actions
and the steps’ which the Fiscal Com-
mission has recommended are not also
simultaneously taken into considera-
tion and so I would recommend that

though this Bill is necessary,—it has .

come before this House early because
this Commission has to be establish-
ed—if you really want to look into the
question of the industries which are
already enjoying protection, you will
have to implement the recommenda-
tions of the Fiscal Commission, which,
as I said earlier, are the background
of their policy, for example, the pro-
tection that should be given, the in-
dustrial raw materials which will be
necessary for those industries, the
question of employment, the question
of extension of service with regard to
agricultural development, the question
of extension of service with regard to
industries and cottage industries, tech-
nical schools ete. If all these things
are not tackled simultaneously, this
protection would be of no avail and
that is, in my opinion a very important
factor which Government must take
into consideration if it wants to see
an all round development of the coun-
try on a proper and healthy basis.
With these words, I heartily com-
mend this Bill to the House.

N ik fag: § W faw
w1 Ty w0 & o @ mger g
¥ qgamarg fF forw 3w ¥ s
TR AT ax sTERy HaT AT TS
O, T AR see gwranh f A @
¥ fgomi F afew Al o W
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fred gu w§ T ¥ fod O
T QO MAAFAT E | T AR
gfr zmaR 23w | fawe gEAmA

(mixed economy) #v #¥3 fwq
g @R ofr gea § 0
SgT ¥ 7T N 7 A A
a1 21 3¢ fao 39 shaT a1 9=
¥ &1 Tafed 9@t F g9 AT i
FQTE @ F A wa & I Arga
Jagar T g N ag quAx § 2w
FaRAN AR E a1 P g
E 1 MNFgiw aoaazdfros
NI g gz € o aqw & T
FEEAT A JEE R AR FET
T fomg 1®@ & fF o TRwe
FH A § 39 IF AT qr TG )
affr faw a3 Q& awe T Tard
ar Tz (interest) 2w ¥ areaw A
g1 AW F gy, qq1 A IAw QA
st gafemy wfgae 3 w7, oF
dfrar gzt 3ax (labour) #Frfr g i
gl F Ele Fr e w3 ¥
fox 378t Strrar | & T ¥ AT Y
wwarwT § a9 @F fetw 2w
¥ T A &1 W F AT
ax fete T ¥ T UE

qrg AT FAYAT F A g ' n

aY oY fr#9x  (picture), o FeArT

I FATT AAAM 72 TEAT T AR

gwman (wholesome) & &nit .
wfer & gamar § v fed

f) ¢fcw whraq (Tariff Commis-

gion) & fer W ¥a  (case)

T R ¥ foR g7 w1 @met
AR W@ IR F@r fagma

AsqA g1 @@ T @Y 7 §: A

F T FIEETF e ) u

W FEwIg W F AT 7@ of
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[« Tniie fag ]
wTe TaAT fir wegad (consumers)
® 7ga W Ay a4 A 9@ f
W ¥ @1y grq ware @ g e &
¥ g W @ "gd N
gueT gew A1 g8 Fear gvm fE
derd N ghea qgd Wig afew
weft 21 @ ¥ @g g9 S
zle FraErd w1 fElE g qw
FH q@ § e TR s
w1 q® faer @ froanfy as o
W & g fyg 9 TER F A
Faread ¥ ak ¥ 7 F owgr &
9y F I - =W g
uT W] | NG W e A A AW
s & & sEFl & foR suw
fa® o o9R 2w J ol gEr R @
v gifes & #Y g g wifer

W g, agigw A ¥ g SEs A

wifalr 7f N fr oy forg ¥ &W
e ¥ § Suafed ag wuw q=
AT HAAT & AT T, v ag qF
WA I FOF Y FEIAR X qFAl
qradl | e ¥ Rk whe
N ol a9 fs S
IR ¥ 4R firg a9 i sorg Y 420
R ag§x #1f YA (action)
foar mar A E A quwar 5 owqR
& FE@ET N I Y T D
gl 21 @ T wWE aw
gz ¥ Fr@m Sifwg | fgomafagsr
Nt R F se@ami e fors fear )
qiT & FEFAI X qg IH1E @ 1
fir ¥ & FL @i AN darATT AR A%
gl T a1 W & faors
A FT AR AT W FT AGRE
wg o7 g7 8, WifF W F a7
ST AR ey & §, 99
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EIX W & A @, FR W
st #1§ wifet (policy) ar fraw
Td @ ag E gy oW AR
grr 1 afew Ao e @ fr ag

6T 1 %E ke g WA

TR fas & <t § 9 & s
qg T & fF fom st x| e
FT FHL AT § Iq B AW U
T R wfed

“The persons to be appointed as
members of the Commission shall
be men of ability and @anding who
have shown capacity in dealing
with problems relating to com-
merce or industry or in adminis-
tration or who have special know-
ledge in any matter as renders
them suitable for appointment on
the Commission.”

AT g s g fFoar Ay
MNMagor @ ¢ 'Fad gz ==
%Y I 9T AT 3 Y e @R
g e & @y Birweae (agrioul-
ture) &1 Wr wx Ny HfA

sft ®o Ao WYY @ TRFET W
L S

Wit i Ty - R oEw S
R qgT FEY £ FF TfFewe o
ot F gmrd 1 ¥ @y w4l
g T R AamIy wr s d?

WA N gew g arh oA
qfedt s aF fow a<g o arg
g o 7 oftgeux ®r g A
Y § 1 O AR e ¥ am
¥ gER AT AT § A ¥R

.- WTEETN & g7 Giveaw & AWE W

M g @ @ arag IR a9
FAM Jar ik @ & fod o
T zErr AgY & ) dfww A
qTor greTT & 98 A gEE & A ¥
med ¥ qmr ¥ N ww o
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A ¢ a% sl K awrr w1 feens
M T @y | wefer & ag mgm
afer 30 g3 ¥ 9 eafgw A £
fr To & aac fadse w947 (Seleot
Committee) ag fow & frgh &
UF FIEFIT A& T AT qar snaH
wyex g fag W fweT ®
quEA § A AR FEd § ¥ W
¥ w9 oF Qg1 aEWl IELFH N
EE & IR W owW
% | A ame G e e
(provision) ¥ 7& T@AT W4TET §
@ 30 weafen € 6 wwd O
geet Fugt & a7 fear wmw, @
frr e @ it mfvs fen
T |

ora § o 1 qrOeE IAF AR A A
Fg e g & o g da F AR
ghrar & S¥ e T3 TEE
A WA W ge faad @
wiga &% W@ o1 @ & o & fold
qg S fear § fs @ deax &

a1 9 & X waEr ¥ W@ &

R F gER FH @ | g
g2 @ agr % | §qH, SOnae
#gey, W § T § 5 ug aw W
qE@ B AT T AQ I IH |
g N i & fF fm e g
FmaTaar 91, 87 @w § fF faw
% 97 a%d Irge (draft) F<@
17 FISTA FY A § @ FL I £
Y FArar a1 99 R W F R AW
gw & fod o1 9B §W IE &
fod a1 i & a® & fod us fifa
g v gwdr o #7 ag Nify o
sma W @A | f e Ay
ey azedl Ifrar F IET I
qifer & & g faeaw wiwa
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vaer st § foww wg b ey
(protection) fear s, ur weer v
(tax) @ wmw, ag S 91
faege srse amw %2 (out of date)
e AT AT GEITE A W) A A
) ¥ qiR § @ AR T sl

& @ waR 7 )@ A o et

Ty gToa § qg JeRT gnlt fr aae
w§ To Q@ N3 dwT o Iq wHEA
& 9 o | e fr /R sas S
dfgax ft & wgr, fs wealow dw
I FY a §Nd A TR 7
ama & s fF R e TR a
@ A A, IR AE, qiw ar v A\
g §F | ar ag F@ gu q fwm
TF AR A-FE faar A8 @ v
AT ag § gk WA anfaw sredr |
W T A @S gu AR dw e
g § ¢ AAfesw (political) mef
0% 57 4 g% gwd 99 fear
a1 f& frdy aredt MY A woo TR
¥ AT qAEATE AR G AW | qg
geag 5 g 9w W QAR W
BT AT qF AE T 907 qT T FC
| W OFCE D FT FITH
FI0T A 99 &1 9g WY § & wiedegqma
(Constitution) # gt g7 I
T8> & gYE & YA d IR Qe
(safeguard) fa@ sk w7 & wvqt
¥ gAT QU@ T 1 oF@ AR
qg €W AT vE AI@ &1 sk
R fF 37 Tl ¥ a3 T8
F @ T ag S T AW

¥fpTeE & o9 T gl A
§ 3R 78 & ot ) e e awv g
qia & 7 yEarq @ frar @, 99
AR AT ST wgE A o S fime
WAq wg fem T o wwn fo
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[ Y Trére oy |
J4 oo TR & Agcaw (Chairman)
AT IR W N IF F FFAT
(Member) #t awey & st a
8, T Y wen ¢ AR feem
f s Iwfe d PR R ¥ &F
€t wrew e A g ww @ fe
N qg ez @ o & Az TR
g 3w fearn Y swar § o e
Awdt o M sWTE TR fET g7,
¢ WAy aff feawr €1 gwrT
@ N e sEn F giEe fear
w aver, dfFT ¥ ¥ IO AW
N FT g N wOUT WA E, A
AT avgwwa § oF Y a7y
¢ fr ot 4 g forrlY o At
stx foaht a€ or=q (posts) fade
(create) ®T, sa & 3raT IEAE
fere (fix) Q@ = T 37 &@H
N A€ AYF AT A T |

W ¥ A § A g J
R 37t (Cottage Indnstry)
¥R A NFo P, Ty g
f AR aamar g fs 9w a@ W@
N arfes saewr g aFd &)
IR sgfew  (communism) &
gt R FE N9 Jwawd §, @ a@
Ry TR & AR qens
T g FTfaw aEE fH oawh
g A TR @ g a7 fr A
¥ g &N R Ry AT q6 N
g @) afew A gg e §
AR S TN F AL qg N g
WAy FTEAYANT T A TR
R[aHfy & ag wox saw 7
wWaEht | 3§97 YW W ¥ AW
oW wfgs @ (Hydro-
Bleetric Scheme) »rmmw @
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wafr T awm wrg fawely welY
AR, A AV @R AT F qgeAT
TS | =BT AEY AT ATHHAY Y
7 § f ot aa aver whrey &, g w0
FAIES 3@ AR I F wA F
W W gwarr Mg qwd &
wgi fadaz w7dY & gg wrdwT FET
fF a8 59 ¥ srx g wfesm
(provision) #t f& dmdt § ¥
qF HEY 9ET @1 &Y S wreasrd
¥ ==y (interests) T &® X
g%, Sl ¥ gig g F g A
g fr ag gw feew & W A
gifasT 73 forg ¥ %@ W F AT
FEST (TR H WO A AT SAar A
oTa% W AN AT FaTE 3 sy
ware ifeR foar s ag gadr aXfaat
(agencies) @g 7 =4, ar TWR
feer & wim  (commission) &,
R 39 7 &1 gnafa G &1 Sfew
# gawar g fr 2fvw wfew (Tariff
Commission) & fe *1¥ Afa
TR % fod a8 aga 9&0Q & fr
T Ak gl s ¥} @ awar @
fs 2fs witga & Hify ar e &
o FYTE@ &, I IEF AT Wi A
a7 a¥rw (Labour Commis-
gion) 1 ¥frweaTs e (Agri-
cultural Commission) & sareTa
] A AT AR a@R, N qFar &
fr, € sgar waer fcs wdfrar
T R §) FX ], §YT ag amaz fegearw
¥ fod svaaw aifie 7 @ afée
I U FAreT e @Y wfed ug
o 5@ R sg wfmw w oS
gt 9T IR FA &Y Srawrear
e g TN -
aifrw (economic) grrr wr [
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gq, wa fis g0 atg ¥ AE STs

gETr (controlled economy)
Aéf & o fuges gF@TEA (mixed
economy) & T F AE A
dar waar &, ag frad 5@ & agw
ST &, A frad @ & ag AT
FIAFTATE, g 99 & g9 N A
A @, afew 7 F@R A IF A
fifg a3 aF F gra § aga KA
&1 Y § 1 7y 7Y AW F ARLYE QT
mamrar a7 & o oz §fF
a1 1330 # ¢ groa dx Y A A
fir s 7 Gar FeAr fed) wd F
foit freft a<g ¥ 1 wrARAR W 9T,
FIEHT §1 A AT A AL g, 3few
ifs 18 AT TG w1 A Feled
qEr qE T@arn, 98 fopraer &Y |8
wmaﬁgﬁm? AT .37 N
I & waw & fram fewr faed
wifgd, ag A7 ¥ ofF &R &
grax ol 9§ & qar A g g,
gdifed ag wiag € F AT @A 3
dfer . §q %3 # ¢F @1 I
ATAT 47 9F ag Qar G 9T AW
gU T I§ T W W A ¥
fawar ¢ f& @% Wy (Land
Revenue) #1 agw T #

fagrer &= sl 99 A ArE I
qaE qgs w4 AT | Taied eI
qq TF wOgT g& fF 37 A g
fes (protection) 3 T 39 &
Fied wa q e fegdt (Protec-
tive Duty) i smi arfs
AEY 2 § A F Y A
gefer frar o7 &% | O 9@, #
qumar g, fr o st o el
3 zafed & 3 <Y oz (93T fear
f6 T@ wllge F TrAA T & ¥ ¥
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qF wred) Qe ek gy wifg
fergerm 9 *eframh w1 g qa
AR CE I SUUEARE LU AR Ll

(English translation of the abowe
speech)

Ch. Ranbir Singh (Punjab): I rise
to support this Bill. In a country
where economically the doctrine of
laissez faire 1s prevailing or where
there is semi-controlled economy then
in both these cases such a Commis-
sion is necessary for those who -are
economically backward. You well
know that our country has accepted
the principle of mixed economy and
it is therefore very necessary to set
up such a Commission. This Bill gives
birth to that Commission. Therefore
while supporting this Bill, I do not
agree with those hon. friends of mine
wno think that there are only two
interests workmg in the country. I
mean to s&y that one point of view
is that there should be an all round
progress of the industries and the
other point of view is that the con-
sumers must get the industrial pro-
ducts at cheaper rates. But these two
interests are not the only ones in our
country. ,There exists, as my hon.
friend Shri Ramalingam Chettiar has
stated, a third interest also and that
is of the labour. Ille has asked us to
consider the interest of labour also.
Besides this in my opinion only these
three interests are not the only ones in
the country. ‘There are four interests
working in the country and if the
Commission would not simultaneously
take them into consideration the pic-
ture that would be drawn by them
would not be wholesome and complete.
Therefore I think that for deciding
any cases it is quite necessary for the
Tarif Commission to take into con-
sideration the various points of view
of these four interests. These four in-
terests aye as follows: there should
be an all round progress of the indus-
tries and the consumer may not have
to pay more. for the products of these
industries. Besides it should also be
taken into consideration that the con-
ditions bf labr,ur 21d the wages earned
Ly them should also be improved, and
it should also be seen that the un-
employment 'instead of increasing may
decrease. In addition to these, the
fourth interest is that of the cultiva-
tors. That is to say the producers’ in-
terests may also be taken into con-
sideration. My complaint is that very
little heed is being paid towards this
fourth interest referred to by me.
While we try to see to our industries
getting the supplies of cotton and try
our best to get supplies of cotton from

ses
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internal as well as external sources,
do we ever care to think for a minute
whether the production of cotton is
protitable or not tor him also from
wioim we purchase cotton and wnether
ne can grow cotton for selling at the
lixXed rates or not. Under such circum-
stances 1t the Commission  presents
sucn a repart, where any action may
nave been suggested ifor incréasing the
production of cotton in rural areas
without taking this aspect of the mat-
ter into consideration then I do not
think that any improvement in the
textile indusiry is at all possible. Qn
the other side, take the case of the
sugar 1iactories. "Shri  Himatsingka
nas made a mention of the sugar tac-
tories. iIn the «ase of these sugar
tactories also the interests that were

taken into consideration only were’

that there should be ‘an increase in
the production ot sugar and that it
may be available at cheaper rates.
But if any ruies and regulations are
tramed without taking into considera-
tion the interest of cultivators, which
may be said to be the interest of the
entire country, because a majority of
the population of our country con-
sists ot these cultivators, then they
would not prove to be .any good. But
in my opinion that would be an incom-
plete thing. For this purpose in the
four clauses, that we have laid down
1n this Bill, it has been provided that
the persons who are to be appointed
as Members of this Commission should
possess the following qualifications:

“The persons to be appointed as
members of tne Commission shall
be men of ability and standing
who have shown capacity in deal-
ing with problems relating to
commerce or industry or in ad-

. ministration or who have special
knowledge in any matter as ren-
ders them suitable for appointment
on the Commission”

.My submission is that either the
words “Commerce and Industry” should
be deleted or else if these words are
to remain then the word "agriculture”
should also be added. .

8hri J. R. Kapoor (Utiar Pradesh).
Agriculture also is an industry.

Ch. Ranbir Singh: My -hon. friend.

Shri Kapoor says that agriculture also
falls in the category of the industries.
I believe that to be true. But what
1s the good of only my believing? In
the present day conditions of the coun-
try and according to the policy so
far followed, agriculture is not con-
sidered to be an industry. If the per-
sons who' represent here the industries
had also looked {o the interests of
‘agriculture also then I would have
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accepted his suggestion and would not
have pressed my point. But as- the
matters stand today the persons who
come here as a represemative of in-
dustries and comierce, never care to
look into the interests ui agriculturists.
‘Theretore I would  like to submit and
it 1s-my keen desire that the Select
Committee in its report should speci-
fically lay down that one of these
Nzembers must be au agriculturist or
one who may have a thorough know-
ledge of agriculture or at least one
member out of tfour must be such a
person who may be able to place be-
tore the Commussion the interest of
agriculturists. 1t they do not like to
make any such provision then I sub-
mit ‘that the words ‘commerce and
industry’ should eithcr be deleled or
the word ‘agriculture e 4!so inciuded.

Now I would like 5 submit regard-
ing tne other three ciauses. In view
ot the changing conditions ol our
country and the world outside a pro-
vision should oe mac . regarcing the
number ol the memb.:rs ¢t this Com-
mission, that the nu.nuer should be
three or tour and at the most two more
members may be appointed by the
Government if and wren it iay be
deemed necessary. I very :much
apprehend, Sir, tnat perhans thi: may
not serve the purpose of the day. 1t
1s also true that when the Bill was
drafted, i think, they had dratted it
Keeping in view the conditions pre-
vailing at that time. “The conditions
in the country were such that it was
possible to frame a policy for seven
or eight years and it was just possible
that it would have been successful
also. But in this changing world con-
ditions of today.it is quite possible that
the Commission’s decision for a parti-
cular year rcgarding the manner of
giving protection and the amount of
the taxes to be levied may become
out of date, or prove unprotitable the
next year. It may not prove bene-
ficial either to the industry or the con-
sumer. So in these changing condi-
tions it may sometimes be deemed
necessary to appoint seven or eight
members on the Commission. As my
hon. friend Shri Chettiar suggested
they should be divided into several
benches and the Government should
have the power of appointing not only
two or four, but.flve or six additional

members on the Commission if and
when it may be deemed necessary.
Stating this much I cannot remain

without submitting one thing more and
that is about the economic condition
of our c¢ountry. In view of this the
major political party of our country
had once passed a resolution that they
would not give anybody a salary of
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more than Rs. 500/- per month, It is
quite true that we have not yet been
able to implement that resolution.
There are one or two reasons for that,
one of the reasons is that in our Con-
stitution we gave safeguards to those
who were in the service of the pre-
vious Government and thus preserved
their interests.. It may not perhaps
be proper if this House were to try
to curtail their interests.

But there is another thing along
with it, and which is right also, that
when we had .passed that resolution,
the dearness was not such as is pre-
vailing today, but still I cannot help
saying that the proposed salary of
Rupees 3,500/- of the Chairman and
Rupees 3,000/- of each of the Mem-
bers of the Commissic:., is definitely
excessive, and does not seem to be
commensurate from the view point of
India’s economy. My submission is
that the fixing of these salaries, reveals
that mentality which has so far not
accepted the proposal that has already
been passed. The ideas which we had
expressed in our- resolution are other-
wise good, but there is only one way
if we want to implement them, that
we must take them into consideraticn
while fixing the salaries of all the new
pests which we may create in future.

Here I also agree with Shri Chet-
tiar in respect to whatever he sub-
mitted about the cottage industries and
I think that only by such measures
the economic condition of the country
can improve. If anything can prevent
the danger of Communism it is cot-
tage industry alone. In reality our
economic condition can only improve
with the development of agriculture
and cottage industry of the country.
1 am aleo of the view that the policy
of giving protection to these big i1ndus-
tries may not prove successful in the
future. When the Hydro-Electric
Schemes of the country would start
functioning and electricity would be
available everywhere, we will be com-
pelled to change our policy. It would
be prudent to chalk out our policy
keeping in view the. future require-
ments of our country. Whereas, I
would request the Select Committee to
make a provision for the inclusion of
such a Member who may take into
consideration the interests of the culti-
vators, also I would urge upon them
to make such a provision by which,
in future the cottage industry may be
I have no objection to the

protected. _
view expressed by my hon. friend
Shri Khandubhai Desai that other

agencies and Commissions should be
set up, It is for them {o set up such
agencies or commissions. But I am
of the opinion that it is very essential

99 PSD
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for the Tariff Commission, that while
fom_xulatmg any policy, it should take
all interests into consideration. May
be, that the policies and the views of
the Tariff Commission may be avail-
able prior to those of the Labour
Commission or Agricultural Commis-
sion, and the decisions may be taken
by the Government on the recom-
mendations of the Tariff Commission
only and this action instead of doing
any good to the country may prove
harmful. I, therefore, do not sub-
seribe to the view that the Cominission
need not lake imto consideration all
those interests. Considering the pre-
sent economic condition of the country,
in the absence of any complete
controlled economy, whatever a man
produces under this mixed economy,
whatever eftorts he puts up for this
production and however he develops
it, the results achieved do not come
under his control but are very much
in the hands of the Government
and those who make their policy.
remember there was a time during
the year 1930, when the production of
foud grains was not at all beneficiak
to the interest of cultivator. even to-
day it is not in his interest, but as he
does not maintain a separate account
of his labour and is probably neither
aware nor has capacity to think of
the compensation that he should get in
lieu of his labour, this is why he per-
haps continues to labour and toil. It
was in 1930, when the cultivators were
forced to think this matter, as is evi-
dent from the fact that a great deal
of difficulty was experienced in realis-
ing the land revenue in that year, as
such a difficulty was faced never be-
fore. Therefore the Government was
compelled at that time to give them
some sort of protection and a pro-
tective duty was imposed, so that the
interests of the cultivator could be pro-
tected, 1 think such a necessity is go-
ing to arise in future also. This is why
1 have submitted earlier that there
must be one such member af the Com-
mission who may be well versed in
the matters of agriculture. That was
all I nad to submit.

Shri Karmarkar: I thought it
might be useful if at this stage in the
debate I should refer to some parti-
cular points that have been made. I
should say at the outset, and very res-
pectfully, that I greatly appreciate the
very high level of the debate that has
taken place on this Bill.. The principal
points underlying the Bill have been
accepted: firstly, the need for protec-
tive measures for newly established
industries; secondly, the need to set
up a statutory Commission of this kind
with somewhat wider powers than
what the Tarif Board has been en-
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Joying; thirdly, the need to safeguard
the interest of proper growth of indus-
try by exercising a wholesome check
on the industries protected; fourthly,
to see to it also that the consumers’
interests ure protected, by providing
for a periodic examination of the pro-
tected industry partly from this view-
point also. All these points of view
which are the basic principles under-
lying this Bill have met with general
approval on the floor of the House this
morning. Many other important
points have also been made and with-
in the short time at my disposal before
we rise, I will try to deal with them
and put before the House the points
of view that were before us when we
framed the Bill as we framed it.

Firstly, I should say that it is a
matter of general agreement that apart
from the protection given in the fiscal
sphere there is much that could be
done for industries in the non-fiscal
sphere. 1 should say with all res-
pect that you rightly 1aised the point
that industries should also be helped
in non-fiscal spheres also. As you
know there are so many ways of
patronising an indigenous industry—
py way of Government purchases, for
instance, by ‘way also whenever neces-
sary of putting restrictions on the im-
port of a like commodity, and in many
other ways. And I am quite sure that
Government at any time will always
feel it its du;y to give all types of help
to any growing industry. But whether
the definition of that non-fiscal help
would be relevant or not in this
measure which is designed with a view
to limit itself to protections granted
by fiscal measures, will be for the
Select Committee to c-nsider and I
have no doubt that the Select Com-
mittee will give proper attention to
this point.

Secondly, you, Sir, made another
pvint. You referred to what I might
say the option that appears to have
heen implied in the clause where the
Bill says that Government may grant
advance vprotection. That point is
also an important one. The principal
object of devising this mechanism for
judging as to whether and if so how
far protection should be given to a
particular industr; is to see that in-

_ dustries which are prima facie in need
of protection are given protection. It
was a different thing in the past. In
the future, almost every industry,
every new venture. will nafurally ask
Government to give it protection. It
is for consideration ‘whether Govern-
ment or the Tarif Commission should
be compelled to take note of. every
such request o° whether it would be
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wiser to give Government the discre-
tion to consider the requests and put
in only such requests as prima facie
indicate protection before the Tarift
Commission for its enquiry. Doubt-
less, it would be a heavy responsibility
on Government to ignore the claims
of an industry. But as against this,
supposing we make it compulsory for
Government tu accept every applica-
tion. just as we have in the case of
import licences made it compulsory
and anyone who wants to invest Rs.
20 or 25 or 100 can compel us to give
his case our attention even though the
application may be frivolous, similarly
if we are compelled to take cognizance
of every request, it may well be that
we may be flooded with proper re-

~-quests and requests which need not be

considered. It will be for the Select
Committee to consider which is the
better of the two points of view.

My hon. friend Mr. Krishnamachari
referred to the industrial policy. He
knows the industrial policy very well.
[t is the subject matter of an elabo-
rate document dated 1948 and as the
House knows, Government stand by
that document still. Whenever it is
mentioned in that document that we
are for a mixed economy, what is
meant is that judging the positien as
it stands at present Government have
come to the conclusion that certain

.industries should be absolutely in Gov-

ernment hands; certain others will be
relegated to private enterprise but will
be largely regulated; and yet a third
category of industries will be entirely
within the sphere of private enter-
prise subject of course to general Gov-
ernmental inspection. That is the
proad policy that has been enunciated
and Government stand by it still.
That is what is known as mixed econo-
my. It is possible in an absolutely
free enterprise where there is no
check, cartels may develop, but as you
rightly pointed out, Clause 11 (@) (iif)
provides sufficient precaution about it
so that there will be no encourage-
ment for cartels to develop on account
of the protection given.

Again, something was said about
the emergency action to be taken.
That again 1s naturally contemplated
under circumstances where any delay
by way of reference to the Tariff Com-
mission is likely to result. In view
of that, Government want to have the
power of giving or varying or reduc-
ing protection that has already been
given. A relevant point was made as
to whether under the provisions as
they exist it is possible for Govern-
ment to evade coming hefore this
House. We on this side entirely agree
that if there is any clause in this Bill
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which enmables Government to take
action and then evade coming before
the House, we should avoid it. But
as the House is aware, we have to
come before the House at the time of
‘the Appropriation Bill and the Budget
and we have to get the Tariff Bill
passed if we want to®make any change
either in the nature of the duty or in
the duty itself. However, I am quite
sure the Select Committee will give
due importance to this question. It is
neither the intention of our friends
who criticised us on this point nor is
it our intention to have any loophole
whatever by which Government will
ever be in a position to evade coming
‘before the House. Apart from all
other protection that is there by way
of confidence thai the liouse reposes
in us, our greatest confidence is in
having the Aull ‘concurrence of this
House, especially in such a matter
as giving protection to industries. It
‘would and never, could be our inten-
ition to allow any measure to be pas-
-sed which allows a loophole that en-
:ables Government to evade the atten-
tion of this House. Whatever action
is taken, whether it is emergent action
or considered action, has to come be-
Zore the House at some stage or other
.and I am quite sure the Select Com-
qmmittee will give due attention to this.

My hon. friend Shri Ramalingam
«Chettiar was very particular about
cottage industries in common with
:some other hon. Members. 1 should
think that the bringing in of the cot-
tage industries into this Bill is a
little beyond the mark. uniess the
House is in a position to suggest speci-
fically and get into the case of any cot-
tage industries and recommend dis-
«<riminative treatment in respect of
‘them as against the interests .of large
:scale industries. I think cottage indus-
tries would otherwise be an entirely
-different subject altogether. -What we
:seek to do through this Bill is to en-
able ourselves first to consider. the
‘interests of indigenous industries—
‘whether they be large scale or small
:scale—and provide a mechanism by
which we shall be in a position to give
‘them necessary protection,

Mr. Deputy-Speaker: Does  not
lalguse. 14 (1) (e) make provision for
4t?

Shri Karmarkar: I tnink it will
'be covered if you stretch it a bit. But
even normally whenever we g_ive pro-
‘tection either to a small scale industry
or large scale industrv. we take into

- «congideration the production of that
‘particular commodity in the country
and the quantity imported. As you
know in the case of indigenous raw
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silk, our measure of protection has
been liberal, taking into consideration
all these factors. One of the considera-
tions was that in granting protection,
we cannot ignore the large amount of
raw silk being producea in the country
itself. So, Sir, in a way, as you ob-
served the production by way of cot-
tage' industries is certainly taken into
consideration.

Much was said about gquantitative
restrictions and the point of view made
by one side has been answered by the
observations made by my hon. friend
Shri Khandubhai Desai. I will not
say much about it, but our position
has all along been that we have never
looked upon quantitative restrictions,
as a suilable measure of protection.
An industry has to develop itself from
strength to strength gradually. Quan-
titative restrictions always give a sort
of sudden push, end when for some
reason or other thecse restrictions dis-
appear, that particular industry would
have to walk lamely. So, quantitative
restrictions are not adopted solely as
a measurc of protection. If they come
in suitably along with other factors
they are iried. The Tarifl Board
has in many cases recommended
quantitative restrictions on account of
short supply of commodities and also
on account of foreign exchange res-
trictions. By itself quantitative res-
trictions would not premoie the cause
of an industry nor has it been the
view of the Goverament of India that
quantitative restrictions should be
adopted as one of the principal means
of protecting an industry.

At the same time, I need hardly in-
vite the attention of the House to the
fact that this was a very live sub-
iect at the International Trade and
Tariff Conference and on behalf of in-
dustrially backward countries, India
took up the matter and suggested that
such countries should be allowed to
impose quantitative .restrictions even
as a measure of protection. As a
result of the discussion it was con-
ceded that in respect of two categories
of industries, namely industries de-
veloped during the war time and in
respect of industries for which raw
materials exist within the bounds of
the country, it should be open to a
country to impose quantitative res-
trictions even for protective purposes.

1 PM.

Another point which was made dur-
ing the course of the discussion was
about the strength of the Commission.
We do not hold any strong or
categorical views about it. Ultimately,
as you know, Sir. what it comes
to is this. What the Fiscal Commission
has recommended is five plus two, if
necessary and what we are proposing
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is four plus two, if necessary. It is all
a"matter for the Select Committee and
for the House to deal with. The con-
sideration that the Government took
imto account in this matter was the

times through which we are passing,

and we thought we would rather bet-
ter do with four and, in case it was
necessary, with an additional two.
But if the House is so inclined that
we can afford more it is for the House
to decide. There is a large amount of
work. Already three are there, they
are doing very good work, and we
are thinking of having in addition
one more. And in case we have some
more work, we have provided for two
more. I think that is a basis on which
the Select Committee and the House
may well proceed. There is no differ-
ence between the status of the addi-
tional members and the original mem-
bers. Their status, rank and emolu-
ments would be the same—whatever
are prescribed in this behalf. On that
point it is only a question between a
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maximum of six and seven and . a
minimum of four and five. 1 am sure
the Select Committee will consider
the matter. But if there is little work
for five members, then this House will
have opted itself otit of the alternative
of commenting upon us, of coming upon
us next year with the remark: “You
have got flve members but there is
not adequate work for them”. We:
would like to proceed cautiously but
in this matter ‘we are entirely at the
disposal of the Select Committee and.
the considered opinion of this House.

These are the principal points that
have arisen and I am sure these and
the other points will be carefully con-
sidered by the Select Committee and
that the measure as jt emerges from
the Select Committee will be a mea-
surec of which we as a Legislature
could well be proud of.

The House then adjourned till Half
Past Eight of the Clock on Mondaw.
the 7th May, 1951.





